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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW
DELHL B
ORIGINAL APPLICATION NO. 793 OF 2022 |

IN THE MATTER OF :

COUNCIL OF ENGINEERS
'ANDOTHERS ... Petitioner’s.
VERUS
STATE OF PUNJAB
AND OTHERS . Respondents

REPLY ON BEHALF OF RESPONDENT NO.5
BY WAY OF AFFIDAVIT. "




| act1v1t1es underfelcen by the Club

9. T Annexure-H The copies of the
Property Tax returns for the year | |

2018-2019 to 2022-2023 716 -

10. Annexure-I : A True copy of the
Excise License in Form L-5B) ‘
issued by the Excise and Taxation |
Department Punjab issued to
| »Lodh1 Club (Regd) for the perlod

?2 R ’ £
‘Ex¢ise Licensé in Form-L-12-C

for the period 01-04-2022 to 31-
03-2023

12. . Annexure—K A True copy of the % 2 -8y
Fire Safety Certificate / NOC
Dated: 18-03-2023

03 VARALAT MRMA - T g¢-8% R

Dated : £ e ; F1ledBy /‘FZ

. Karan Dewan,, Advocate
for Respondent No. §"




Annexure B : The constitution

and working rules of Lodhi Club

(Regd.)

Annexure C: The statement of
account of the aforesaid rent being
paid to Ludhiana Aviation Club
for the period 01-04-2008 to till

date
Annoxure-D :A true copy of Site

Plan
Annexure-E : A True Copy of the

Site plan of the Club

D The Re_levant
t & Veg.

Annexfl_lre-F
) Phdtographs of the Frui
o Market
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Annexure-G -« The relevant
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW
DELHI.

ORIGINAL APPLICATION NO. 793 OF 2022

IN THE MATTER OF : o

COUNCIL OF ENGINEERS | .

AND OTHERS B PETITIONER’S
| VERUS |

STATE OF PUNJAB | |

AND OTHERS e RESPONDENTS

- REPLY ON BEHALF OF RESPONDENT NO.5 BY WAY OF
AFFIDAVIT.

It is most respectfully showeth:-

1.  That I Nitin Mahajan Chartered Accountant working as General
Secretary, Lodhi Club, I-Block, Bhai Randhir Singh Nagar,
Ludhiana is well conversant with the facts and circumstances of the

present matter and duly authorized and competent to severe this

\ affidavit in my capacity as General Secretary on behalf of Lodhi
Fory cvewpnT Club, I-Block, Bhair Randhir Singh Nagar, Ludhiana.

" yverL "ON "pbaY

31220ADY

That it is Submitted , originally Ludhiana Improvement Trust,

Ludhiana has allotted a piece of land measuring 12507.44 sq. yds.

WA
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in Bhai Randhir Singh Nagar Scheme, Ludhiana to Ludhiana

~ Aviation Club, Ludhiana vide theirv letter No. 2369 Dated: 07-05-
1987. As per the records available with -the Club, the Ludhiana
Aviation Club entered into a joint venture with Lodhi Club for
setting up a social club under the name Lodhi Club and under the
said arrangement, Lodhi Club is paying 5% share of the receipts/
billing of Lodhi Club by way of lease money to Ludhiana Aviation
Club.

3. That Lodhi Club, Ludhiana is a Registered Society duly registered

~ with the Regisfrar of Societies against Registration No. 556 of

1994-1995. The copy of the Registration Certificate is attached
herewith as Annexure-A. at Pages 3 to. 24.

4. The constitution and working rules of Lodhi Club (Regd.) is
S{
attached herewith as Annexure-B. at. Pagesg. to.” 53

5 That Lodhi Club, Ludhiana is running a Social Club under the
name Lodhi Club in the aforesaid land taken by it from Ludhiana
Aviation Club. Lodhi Club Ludhiana is regularly paying lease
money to Ludhiana Aviation Club as per the agreed ratio of 5%
share of the receipts/ billing of Lodhi Club, Ludhiana. The
.statement of account of the aforesaid rent being paid to Ludhiana
Aviation Club for the period 01-04-2008 to till date is attached
herewith as Annexure-C at pages. te. 54 10 6# |

N
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That as per the approved site plan issued from the Office of

Ludhiana Improvement Trust, Ludhiana Dated: 15-04-1987, A true
copy of Site Plan is attached herewith as Annexure-D at pageséto.

It is further submitted before this Hon’ble Tribunal , that the
property of Lodhi Club (Regd.) is situated on southern outer ring
road coming from Ferozepur Road, Ludiana and there is no green

belt shown and indicated in the said site plan.

That the detailed site plan of the construction as existing in the area
under the possession of Lodhi Club (Regd.) is shown in the site
plan .A True Copy of the Site plan of the Club is attached herewith

as Annexure-E at pages™ to.

It is further submitted for consideration that the Club has its own
dedicated parking space inside its own premises, which is shown in
Green colour in the said site lplan Annexure-E, while the building
constructed in the said area is shown in Red Colour in the site plan

attached herewith as Annexure-E

It further submitted that there is no other access for ingress and

‘outgress for the various members visiting the club except from the

passage connecting the club premises to the southern outer ring

road (also popularly known as Lodhi Club Road). The said passage

is depicted in Blue Colour in the site plan Annexure-E.
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11. That providing of passage from the main road (popularly known as
Lodhi Club Road) to the premises of the club does not amount of
encroachment as defined in the Explanation to Section 246 —A (1)
of the Punjab Municipal Corporation Act, 1976. The relevant

portion of the provision is being reproduced as under:-

"246-A. Prohibition of encroachment on land, premises or public

place. | |

(1)No person shall, in any way, encroach upon any land, premises
or public place not being private property, whether such land,
premises or public place belongs to or vests in a corporation or
not, by raising a temporary or permanent structure thereon or by
occupation thereon, in any manner.
Explanation — Parking of Rehri temporarily or setting up Steps
for providing passage to the houses and shops in a street or a
drain, channel, well or tank passing through or by the side of the
land, premises or public place shall not be construed

encroachment within the meaning of this section."

12. It is further submitted that the open space lying outside the
premises of the club is not under the possession and control of
Lodhi Club (Regd.) and Lodhi Club (Regd.), Ludhiana has not
provided the said spacevby' way of parking to its members by any
representation or indicaﬁon. In fact, the said open space lying

outside the premises of the club is being used by the public at large.

NES
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| On Tuesdays and Fridays every week, the said opén | space is
utilized as a Fruit and Vegetable Market.  The Relevant
Photographs of the Fruit and Vegetable Market is attached

herewith as Annexure-F at pages.Toto.

13. That earlier open space lying in front of the Club entry was
unmetalled and in rainy season, due to water logging and sludge, it
would became very difficult for the members to enter and exit from
the Club premises. The back side approach road of the club is
narrow and located in residential area. In case of any emergenCy, it
would be very difficult for anyone trying to access it. Lodhi Club
(Regd) is a public institution having about 3000 members and huge
numbers of members along with their families come for visiting

club and attending social events.

14. That no trees standing in the open space outside the premises of the
club have been damaged or uprooted by the Club at any stage.
Rather, the members of the club during the 'plantatioﬁ drives being
organized by the Club from time to time have been planting trees
and plants in the open spaces abutting the road from time to time
and rather, the members of the club have been actively partiéipating
in Sawatch Bharta Abhiyan and participating in cleanliness drives
and plantation drives . The relevant photographs  of the
environmental activities undertaken by the Club are attaéhed

herewith as Annexure-G at pages-]l to. 7]S7

Advocate

{ Regd. No. 14844

Ludhiana (Pb.) M\
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15. That Lodhi Club (Regd.) Ludhiana is presently comprised of more

' than 3000 members involving the prominent members of the
society. The Deputy Commissioner, Ludhiana is the Ex-Officio
President of the Club and all activities of the Club are being carried
out strictly in accor_dancé with the rules and regulations. Lodhi Club
(Regd.) Ludhiana is regularly paying the property tax to M.C.
Ludhiana in respect of the entire area under its occupation
measuring 12508 sq. yds. approximately. The copies of the
Property Tax returns for the year 2018-2019 to 2022-2023 are
attached herewith as Annexure-H at pages76to.80

16. That the True copy of the Excise License in Form L-5B issued by
the Excise and Taxation Department Punjab issued to Lodhi Club  *
(Regd.) for the period 01-04-2022 to 31-03-2023 is attached as

Annexure-I at pages§lto. . .

17.  That the copy of the Excise License in Form-L-12-C for the period
01-04-2022 to 31-03-2023 is attached as Annexure-J at pages$to.

18. That the premises of Lodhi Club (Regd.) are duly compliant with
Fire Prevention and Fire Safety requirements of National Building
Code . A True copy of the Fire Safety Certificate / NOC Dated: 18-
03-2023 is attached herewith as Annexure-K. at. Pages‘? to. 3H.

Nb/&
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19. That to the best knowledge of the deponent and as per the records
of Lodhi Club (Regd.), the management of Lodhi Club (Regd.),
Ludhiana has always been compliant with the rules and regulations

“formed by the various Government Authorities from time to time
and no violation of any instructions or rules framed.by NGT has
been committed by our institution at any point of time. Lodhi Club

(Regd.) Ludhiana has not encroached upon any portion of any

]
b

General Secretar

alleged Green Belt.
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Verification: o seemed periect

- the ime making thereot

Verified on 27" day of March, 2023 at Ludhiana that contents of
my above reply by way of affidavit in so far as they relate to the factual
position are true and correct as to my own knowledge and as per
information derived from the official record and in so far as they relate to
the legal submissions, the same is true upon advised received and
believed by me to true. Rest is by way of submission before this Hon'ble

Tribunal.

] - /@lﬁm%a.s
| | DW
. , iengral Secretar,

QLN

Attested as Identified o \
Y Q/L,“{ r2\\o3h o).

e
gy M]'mm

Uﬁa | , Q\j\ "}\’7/ }

Notary Public,
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7 herebj certify that h

hes this day been regzstered under the Soczetzes, Regzstratwn Act. (XXI cy" Iy
1860) and us amended by Punjab Amendment Act. 1957 |

Gwen under my hand at Chandzgarh tius ' /7 /\ / 7% .
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: EGISTRAR OF FIRMS & SOCIETIES .
' PUNJAB: : CHANDIGARH v

Fee Rs. 500/-
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THE LODHI CLUB

v

LUDHIANA
k]
Rule-1 The Club shall be styicd as “Lodhi Club, Ludhiana”. g\
Rule-2 The objectives of the club shall be -
- i) to promote and to encourage social, cultural and intellectual activities amongst
its members,
i) to promote and provide facilities for indoor and outdoor games.
iti)  to promote the feelings of spirit of discipline, fraternity and friendship amongst
its members,
2 - “iv) . to provide facilities for entertainment, bar and mess for its members.
V) to-promote the activities of f.udhiana Aviadon Club by giving the financial

support out of club’s income.
Mem bcrshigf

Rule-3 The membership of the club shall be open to both ladies and gentlemen above
the age of 25 years having a minimum educational qualification of graduation
or having passed three years full time course in any subject from the University
recognised by University Grants Commission afler Higher Secondary/Plus two
level. The persons declared as defaulters under Land Revenue Act arc
ineligible to become members. The businessmen paying an income tax on
minimum gross taxable incomnic of Rs. | lacs per annum for the last five years
shall only be considered for membership. This income may be individuai -
income or the company’s income in which the applicant is partner. '

Rule-4 The members will be of the following categories:-

" a) Perinanent Members ‘ ~
_+ b) Temporary Members
. - " " ¢) Honorary Members
w+ - d) Officer Members
‘e) Corporate Members
» f) Armed Forces Mess Members

a) Permancnt member: A person paying admission fee, Registration fce. and
- monthly subscription as piescribed from time to time shall be a permanent

gfireos nre g W4 hvfedin
g |
i . . eV
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‘. member of the club and shall have the power to vote in Annual General 3ody
meetings and in Extra Ordinary General Body Meetings.

b) Temporary Member: A person paying the admission fee, Registration fee and
monthly subscription prescribed from time to time shall be a temporary. '
member. No temporary member shall participate in the proceedings of the
Arnnual General Meeting or an Extraordinary ‘General Body Meeting. No
voting rights are available and monthly subscription will be double of the
permanent members. :

¢} Honorary Menibers: ‘The Ciub President (Lx-OfTicio, Deputy Commissioner)
and the Ex-Presidents who remained in the oflice for atleast. six months shall -
always be honorary members and shall not be liable to pay any admission fee,
annual or monthly subscription or any other fee. The officers/persons who are
associated from the conception to the completion of club are treated as founder
members -and they enjoy the same facilities as Honorary Members. They
. include Sarvshri K R, Lakhanpal, S. S. Brar, S. S. Channy, Sanjay Kumar &
J.D. Dawra/Mr K siva prasad. ' '
S . : ! . .
v d) Officer Members: A person working as class I Officer in State Govt. or Central
Govt. or Ludhiana Aviation Club and paying the admission fee, Registration
fee and monthly subscription as prescribed from time to time. “

e} Professional Members :

(1) Officers of 100% owned State/Center Gowt. subsidiaries/Banks/InsuranceQ'
Companies /Corporations /Boards or working with university and recognised .
colleges . ) . '

(2) A person with professional qualification employed as Doclor/Engincer /C.A. -

- not doing private practice/consultancy/Business . ' '

) Corporate Members: ‘The industrial/Trade/Business houses paying the -
admission fee, Registration fee and monthly subscription as prescribed from
time to time shall be corporate members. The enrollment for membership can
be done in a block of 4 persous. The members must hold the degree of

1 - Engineering, Law, M.B.A,, C.A., Company Secretaries or its.equivalent. The

- directors of the companies having personal taxable income of more than Rs.2

« lacs per annum are eligible to use club facility under this category.

"~ 8) Armced forces Mess Mcembers: Mess members are those serving Officers
' stationed in Ludhiana district who join the Club as members of a Defence
Services Officers mess when the mess a whole' becomes the member.

Maximum of eight officers per mess menibers shall be allowed to use the Club
facilities.

WTES 1
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l

h)*: The unmarried children of a member between the age of 10 to 25 years shall be
entitled to use the club’s sports facilities only on an identity card issued by the
Club, after a wrilten request, in the prescribed format from the
member/parents. The facilities of the Bar and cards shall not be available to
them. They must have no right to bring guests to the club.

2

Membership:

Rule-5 Any person desirous of becoming a member of the club shall apply on the
application form as prescribed from time to time. The application form shall be
issued only on the specific orders of the President and on deposit of such
charges in the office as fixed from time to time. Every application for
membership should be proposed and seconded by two permanent members of
the club. Except in the case of officer members, every application shall be
accompanied by an affidavit duly attested by an Executive Magistrate to the

- affect that the particulars given in the application form are correct to the best of
* knowledge and belief of the applicant. Attested photostat copies of
qualifications should be enclosed alongwith the application form. '

Rule-6 ~ Enrollment as member : Afler submitting the application form, the applicants
" name will be registered after depositing the requisite registration fee as per rule
9. After registration, the applicant can utilize the Club sports facilities except
on Saturdays and Sundays. During this period, the applicant should visit the
club atleast 10 times for utilizing the existing sports facilities to be eligible for
consideration for temporary membership. The applicnt shall pay Rs.100/- for
each visit. No bar and cards facilities are available for the applicant during this
petiod. : ,

After three months period, the applicant becomes eligible to apply for
temporary membership. The application for temporary membership shall be
presented to the screening committee-appointed by the President. -

The screening committee shall consists of one of the elected members of the
" Executive Committee of the Club and two other members from serving class L
Officer of the State Govt. or Central Govt. or from Retired Officer members of
the Club. The screening committee will look into various aspects of the
.+ "members like etiquettes, manners and proficiency in sports. The applicants
& -should have reasonable proficienicy in atleast one of the sports (excluding

playing; cards) available in the Club. The screening committee will then
" forward the application to the President with comments about admissibility of
©"% the member, The President will have the power to admit/refusc to admit any
* applicant of any catcgory without assigning any reason. Afier the approval of
‘¢ the President and after depositing the admission fees, the applicant will be

admitted as temporary member. At any point of time, the temporary members

" strength in the Club should not exceed 100 members.

yHfeg Al 538
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: Rule-‘8"v"“‘-v~ s

- Rule-9

limit,

186" 12—

Afler being temporary member for 1,1ine,monrths,b the member is eligible to
apply for permanent membership. The name of such persons who have applied

* . for the permanent membership shall be put up on the notice board for 30 days.

before being considered by the: Screening Committee, to enable members to"
file objections openly or secretly against the admission of such person. Any:
objection if filed will be duly considered by the Screening Committée before’
deciding the case. Aller the approval of the Screening Committee the’
application will be forwarded to the President. The President will have power
to admit/refuse to admit any application of any category without assigning any .
reason. Depending on availability of vacancies, the temporary members shall ;
be given the permanent membership. However, the President can relax the
waiting period required for getting the temporary and permanent membership .
in exceptional cases. : ' :

Number of Members: The club for the purpose of registration/admission shall
be declared to' consist of 2000 members only including 100 temporary
members at any point of time. Suspensions/show cause notice will not be
counted as vacancy. General Body with not less than 1/2 the total membership

‘and 2/3 of members present and voting can change this ceiling limit. The ,

President/Executive Committee of club has not right to change this ceiling

‘Any-person whose application for membership has been rejected once, shall

not be eligible for apply again for membership for a period of three years. The '
person can apply for membership two times only. ' '

The admission fee and Registration fce payable by the following categories of

‘members shall be as follows

Admission fee Registration
(Non refundabie)

1. Membership:

I)  General Caiegory o | 65,000/- - 10,000/-

(atleast)

) - Professional Category ., 3 | o o

. (a) OfTicers of 100% owned State/Center 15,000/- 5,000/-
" Subsidiaries /Banks/Insurance companies/ B o :
o C‘Q_rporétion_s/Boaljds"br working with
© Universities'& recognized colleges

.tprrf’a'ﬂﬁ
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employed as Doctor lengineer/C. A. not doing
. -4 private practice/consultancy/ business,

) Officers category :
(Class I Officer of State/Central Govt )

(a) Permanent member _ 10,000/- 5,000/-
(atleast)
(b) Membership til| Retirement 5,000/- 2,500/-
(atleast)
(c) Associate mcmbci'shi\p for three years 1,000/- 250/-
(atleast)
IV)_ Cdrporété mémbership for block of 2,50,000/- ~ 50,000/-
4 years (for 25 years) o (atleast) - ' )
V) Armed Forces Mess Members 1,000/- - 250/~

i The registration fee will be paid at the (ime ol‘submilling the application form,
After confirming the temporary membership, the admission. fee shal be paid
within one moptl, failing which the acceptance shall be deemed to have been
cancelled. The admission fee will be increased at the rate of 10% on Ist April

of every year and the amouny will be rounded ofT 1o the next hundred fupees.

Rule-10 ) The Officer Members, other than permanent nembers need not be present

e bef‘ore"thechreening Committee. The Corporate members are also not required
- to be present before the Screening Committee,

Rulé-i'l -.“(‘A) Every 'membqé?;r shall pay the monthly subscripti

+ These rates can pe enhanced by the exccutive committee gt any time but only
.oncein a financial year with 5 minimum 8ap of six monghs, Senior members of
“the Club above the age of 65 will pay only 1/2 of the monthly subscription of

YifEs maf
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(b) A person with professional qualification - 30,000/« 4. 10,000/-
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. the permanent members, This facility will be extended only after receiving
- specific request from the member and on presenting required proof of age.

(B) No admission fee will be charged for any sports/Health Club. The monthly

-subscription payable by playing members for Table Tennis, Badminton, -

the Cards, Health Club, Billiards, Tennis, Squash or’'using the Swimming
. pool shall be fixed by the Executive from time to time. The senior
- members of the club above the age of 65 will pay half the subscription for
the sports “facilities. The subscription shall be payable only by the
members, who notify their choice to participate in that game/sports; .
However, once a tnember has got his name entered, he shall be allowed to
withdraw from that games/sports by giving notice in writing to the .
Secretary at least four days before the last date of the month (Year in case: -
of Swimming) and on the receipt of such a notice, the member shall ceasc
to be liable for payment of the subscription. However, if no such notice is
given, the member shall be liable to pay the dues under this rule.

.~

(C) The president shall have no power whatsoever to relax any of the
o provisions in membership rules in case of anyone under any circumstances -

"Note : RUIes 3-11 (ﬁoth inclusive) shall be outside the provisions of rule 27 & 36.

Rule-12 A ﬁo‘hflaying member may use IHealth Club, swimming and other facilities of
the Club for the period of four days in a month at the rate fixed by the
Executive Committee from time to time. If he plays for more than four days a
month, he will be treated as a playing member and charged accordingly.

A non playing member coming for casual play shall sign in a register kept for
the purpose indicating his intention, '

The rates can be enhanced by the Executive Commiiiee ai any time.

* Rule-13 Monthly subscription and other dues will be payable on the quarterly basis by '
the 15th of following month. If ducs are not paid within time, a surcharge of
10% will be charged from the member concerned. The demand .otice will be
" issued to the member concerned and copies of the same- shall be sent to
- proposer and seconder of the member. '

S If subscription and other dues are not paid within three ihonths 'of due date and
< yafter: giving , reasonable’ opportunity of being heard by the Executive .
Committee, the membership stands suspended. Then his name will be put on
the Club notice bourd: and he will be served with a seven days notice of
demand. In the event of his failure to make the payment there of within seven ,

days of the receipt of said notice or ten days from the date of despatch, his

. name shall automatically stand removed from the list of members and the club
% shall have the right to recover the arrears from the proposer and seconder in

/
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; ésgualwslfarés.w This amount will be debited in the account of proposer and
7 seconder automatically. In exceptional circumstances, the General Sccu;lary_
/ may remit the surcharge upto Rs.250/- and the President/Executive committce
/. for higher amounts. The. Executive committee takes the final decision in thi§
matter. The decision of executive committee shall be -communicated to the
member by registered post and shall also be placed on the notice board. 1f the
defaulting member is aggrieved by the decision, he can make a representation -
to the Executive Committee within one month, to reconsider the resolution of -
] removal. The decision of the President/Executive committee _on his -
representation shall be final and irrevocable. A member removed shall not be
admitted as a Guest. A member may resign from the membership at any timé
on his own volition after.clearing the dues and the return of identity card. If the
dues are not cleared then dues will be debited to proposer and seconder
equally.

‘A memiber whose name. has been struck off from membership for non-payment

. of:dues shall be eligible for re-admission as a new member provided that
* before applying, he clears up all his previous accounts of, all. subscription and
,"othier bills. and pays fresh admission foe of Rs.10,000/- with his application,
~--which must.be made within three months of the termination of his
- membership. The President/Executive Committee may remit the readmission «
fee in exceptional circumstances only.

Rule-15 If a member proceeds out of Ludhiana temporarily for a period not less than 6 -
' months, he shall continue to be a member -9 %‘ﬁnember) on payment ot""
retention fec and shall not be lable to pay other months subscriptions provided-
hegives due notice to this effect (o the General Sccretary, |

Rule-16 Spouse ol a member will be automatically treated as full member of the club of’
- the same calegory as his/her spouse without payment of ordinary Club
subscription. He/She will pay for the games and other subscription provided in -
&~ : clause (B) of rule 11. The spouse will, however, not be entitled to vote. In case
- of death of a member, his/her widow/widower, if desirous of becoming a
-« . member, shall be admitted as ‘permanent member without payment of
S admission fee. « - G b

# .

* A member: may-tesign from the membership of the club anff time with or
without-assigning any reason. He will be required to clear his dues beflore -
wesignation failing which the same shall be debited to the proposers of his
membership with equal share, :

iR g
Wiy o a—
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Local residents of Ludhiana shall not ordinarily be introduced as guests, excgpt
on special occasions notified as such by the General Secretary. Members can
bring maximum of 4 persons per member to the club as guest on Saturday and
' Sunday. A member may bring guests to the club subject to the conditions that
i . : the same guest cannot use the Club in the same Calendar month, for more than
:seven days, in case he is not a local resident/guest. No local guest shall be
M_LQDJHJ/_C@LQS_QI_KQ_!J.S..e.._t.h_e__B.f![..fa.Qi_lil.i.QS_-. No person whose application

- for membership of the Club hag been rejected by the Executive Committee, or
expelled from this or any other Club can, under any circumstances. be

»

pay for the. games eic.(excepting cards) as provided for the members

» themselves in rule 11(B). The Fxecutive Committee may by a majority vote

w. %, o decide that any guest or any relative of a-member may not, use the club. The
' E}’cecutivg}_Co’jmmiuee may fix suitable fee for the entry of guests.

Afliliated Clubs: =
- ffﬁj:Mell"}_lbers of the afliliated clubs can use the club facilities free of cost provided«
+ 0 the'afTiliated club is allowing the Lodhi club members to use the same i'acilitics_

-~ free of cost. If any affiliated club is charging any fee from Lodhi club members

then the club will charge the same amount from the members of that club for

availing the facilitics, J

Note: Members of the family entitled 1o use the Club freé include father, mother,
spouse, son and unmarried daughter. In the case of son, he should be
dependent upon his. parents and not above the age of 25 years. -

Ludhiana Aviation Club:

P The land for the club has been allotted by the Improvement Trust to Ludhian
\ Aviation Club. In exchange to using the land, as per, the existing clu
.iqnsti_lutionl, Lodhi Club shal pay to the l,l|dh,ianam_/\v“iag_ioh Club an annia

¢ Lagrant of % of the tolal billing/receipts except for the donations, funds raised.

from members for expansion-andiders epAeRESEclub.bank inferest and mise

- Income. Such reimbursements may be done on a monthly and on priority basts.

Any taxes or liabilities related to club shall be paid by Lodhi Club except for| .
the land,, as this Jand was allotted to Ludhjana Aviation Club by Improvement

Lrust, ,Ludhiana vide their fetter No.2369 dated 7.5.87. The total land allotted

5?? lm'p,royemeht.‘-fl'mst is 12507.44 sq. yards, of which approx. 11000 sq. yard .

% land.is given for use by Lodhi Club and rest is kept entirely for the usc of *
s Ludhiana Aviation Clup, The Lodhi Club has all rights to use the above said
land at their own disposal for expansion and development. As such no formal

agrecment belween Ludhiana Aviation Club and Lodhi Club eixst. In case of

e N
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"E any dispute, the decision of the President shall be final and binding to both the

_parties: If the Ludhiana Aviation Club is taken over by Punjab Govt the grant
of 5% to Ludhiana Aviation Club wnll sland d:sconlmued

-'c

Club Timings:

Rule-18 The club timings will be from 11-00 AM. to mid‘night and on sbecidl
. occasions as decided by the President.

Removal from membership:

Ruie-19 The Exccutive Committee by its resolution or the President by an order in
writing (the latter for suspension only) may suspend or remove any member of
the Club from the membership or take any other appropriate action against
him/her for any of the following reasous: '

..+ for conviction for any criminal.offense involving moral 'iurpitu c,(}r, corruption?

for mlsbehavnour or 1nd|sc1plme which includes use of abuswe language or
‘of force, assault on any on in the club, deliberate . violation of the rules
nd regulatlons of the club and publication of false.and. defamatory matenal

c) for being dcclared as an insolvent.

d) for being dismissed from Govetnment service.

e) for being declared insane.

f) for having given falsc/wrong particulars in his’her appllcatlon for admission to

the club.

£) for being admitted into the Club in contiavention of the Club constitution as
amended {rom time to time. '

‘ ‘.loss to they'
of bre’achﬁ_: of trust  or

und “or properties or is guilty

ampc't ma/deslroymg/remowng, club records. *
. '\ﬂ"‘{ﬁ‘ﬁ“b ’if, =

General Body Mee(mgv

Rule-20 Ihc annual Gerieral Body Mc“llng of the club should be held every year in the.
' month of Qctober preferably on ? _Sunday; to consider :-

mvf*»"s il
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‘ 'c-.rfsrst-atement‘of‘ accounts.as well as assets and liabilities which will be laid in the
--meeting of the outgoing Exccutive Committee prior to 30th September.

Annual report on financial position and club activities.

Any other matter, which the Exccutive Committee may put on the Agenda.

. v
Assets and Auditors report for the preceding year.
- . e) Any other matter with permission of the chajr.
h
At least 14 days notice specifying the date and time of the meeting and the
)) agenda shall be put up on the Notice Board. The meeting shall be held in the

club premises. ’

wr-(2) An Extra Ordinary General Body meeting may be called by the Executive
*. committee at any time by giving 7 days notice. o

(b) The extra ordinary general Body may also be called at the requisition of at
ast 1/10th:of the total members who are’not in arrears.’ This can be called at a
_;‘glinimu’m-’"gap of six months. A notice as prescribed-for the annual general
- meeting will be issued in such cases within one month from the date of receipt:

Quorum: |

Rule-22 (2) Quorum for a General Body Meeting will be 1/5th of the existing membegs
(excluding absentee members and defaulters). If within half an hour from the
time appointed for by the General Body, the quorum is not complete, the
meeting shall stand adjourned to next half an house, at the same place and if on
such adjournment the quorum is not present, the quorum shall consist of the

members present and they would transact the business for which the meeting
' was called. -

(b) For the extra ordinary Genetal Body meeting called by the members [as per
s Tule 21(b)] the quorum shall be 1/5th of the total members who are not having

urmiis not complete, the meeting will deemed to:be cancelled.
‘ oo BT '

o
sy ’ g Cw

" Rule-23." ~ Only permanent members of more than 3 ‘months standing on the date of
,announcement of the election are entitled to take part in the General Body
~_meeting are to vote in the general clection. Members, who have arrears shall’

not be entitled to exercise this right till they Lave paid the arrears. N
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" 'Exé’c:u"l’fi'Vé Committee; . yE

Rule-24 The Deputy Commissioner of Ludhiana shall always be the President in his ex-
officio capacity. In addition there shall be an Executive Committee which will
consist of the following elected office bearers:-

a) General Secretary
b) Cultural Secretary
c) Sports Secretary (must take part in any one of the sports for which the

e y facilities are available in the club).
! b d) Treasurer

! €) Bar Secretary

3) , f) Mess Secretary

g) Land Scaping & Maintenance Secretary

i) Elght other members of whom three shall be elected (At least one of them -
will be a' lady member) and five nominated by the President. The. nominations -
y the Presxdent shall be from serving class-I Gazetted officers of the State and v

. "Central Govt, ouly. No private member shall be nominated by the President. :
"One person shall be from Ludhiana Aviation Club out of'the nommated

executive members by The President.
[ ~-;1Jif

' In the event of nonnnanon under Rule 27 the term ‘elected’ used in this rule -
will be construed as nominated.

No member shall contest more than one office. No office -holder or member
will be elected for more than two consecutive terms for the same post. No
member/officer shall be in the Executive Committee as member or office
bearer for more than six years in his life tcrm. No member who is not a
graduate can contest lhc dub elections or hold any post in the Executive
Committee.

o
&
#
5B
'S

Management

Rule-25 The- Execulwe Committee shall mect atleast once in two months and also when

LT : called by the General Secretary under orders of thc President:who shall be the
tead ‘of ‘the mianagement. It shall also be called-on a° requesty’-’w7
‘members“of the Executive Committee. Five:membicrs will: f'or 1-the
Each. member. of the Executive Committee shall-have one. vote al
be-nowvote: bv proxy. In case of equality of yotes;’ hé C hauman
% all ha\e a casum, vote. If a member of the Exccufive’ Conitittee fails to
attend thrée consecutive mcclmgs of the Executive, without pric permission,
vhe shall-be dropped and the vacancy caused shall be filled by r: -mination by
“ the PreSIdent tor the remaining period ofthc term.

e e g 1 g AATEA
T Y
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- The General Management and supervision of the club shall be in the hands of
thé Exeéutive Commiitee. The day to day administration will be in the hands... .
of the General Secretary and/or any officer appointed by the Cxecutive
Committec. e shall incur all necessary expenses in respect there of with the -
general approval of the Executive Committee, The fresh expenditure
statements should be put up to the Executive Commiitee jn cvery meeting.:

- Term of the Executive Committee

. Rule-27 The Executive Committee will hold office. for two years unless they resign or
) ) are removed carlier by the General Body. Occasional Vacancies may be filled
in by nomination by the President. On the resignation or removal of ‘the
- Executive Committee and till the general election, the President may nominate
the Executive Committee. Further that the term of the nominated comm?ltec
- shall not extend beyond 31" December of the Calendar Year in which such
nomination has been made.. The President (Deputy Commissioner) shall have
full powers in the General Body under this Rule, |

CFe

nts:
All the clh‘f)‘:accounts will be duly and "p:roperﬂlyf“,m-éintqiriéd at the Club Office

"under, the supervision of the General Secretary and the Treasurer who willfBe
responsible for all receipts and disbiirsements.

b)  Monthly income and expenditure figures will be laid béfore the Executive
Committee by the Treasurer,

¢)  The accounts of the club shall be open for inspection by the members after
reasonable notice. '

°

Rule-29 The club funds will be kept in deposit with the Scheduled/Nationalised Banks.

The General Secretary and the Treasurer will Jointly operate this account. The

™ President may authorise any other member also of the Executive o operate the
account jointly with the General Secretary. EEE o

.

e

S , R PER LI S RIS wi e oo

| (a) The accounting year will be from 1st -Ap;ilﬁ‘oiﬁ__a yearto 31st:-March of'gtli"c
following year. At the close of cach financial year, the General Sccretary. will
- place the accounts with an Auditor for audit, appointed by the Executive
- Committee: *The accounts along with the auditors report. shall be put up before
the Executive Committee, by the end of September for necessary actions. This
~+alongwith the action. if any taken by the Executive Commiitee shall be put up
* . before the néxt annual general meeting for-such directions as the meeting may
_deem fit. The internal audit can also be undertaken on the specific orders of the

¥ o IPresident - i
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() That all the papers pertaining to néw admission of members shall be subject
to the audit by -the auditors 1o sce compliance of the provisions of -the
constitution The president or the executive committee shall have no powerto
waive ofl the audit objections on this account. ‘These objections shall be placed
before the general budy n thc next mcctmg

Club Property and Periodicals:

1 Rule-31 No member of the Club eor his telative or his guest will remove or SpOll or
otherwise tamper with or damage any club property including boocks,
) periodicals ‘etc. No periodicals will be removed from the club premxscq

Library books will be issued to members only on'a written requisition by theni,
faccordmg to the rules made by the Executive Loxmmttee in this respect.

bAYny member ofthe club found to be taking home penodléalvs or magazines or
1y other club, propeity without proper. permission.or; otherwise damaging or
‘;spoxhng"the property of the club shall be liable to be.removed from 'the

,, membcmup alongwnh the recovery of cost of the items. - v
, \

Disposal of useless Club property:

Rule-33 Used tennis balls, playing caids, old periodicals etc. may be disposed of by the
General Secretary to the members of the Club at the rate fixed by :the
Executive Conmmittce. Other uscless articles left over shall be put to auction
j limited 10 club members. Only the uscless articles left over after the auction to
the members may be reauctioned publicly. The disposal of the useless club
\ - property will be carried out every year.

= Rule-34 The executive Committee may fiom time to time fix the salaries and wages of
the club employees. All employees shall be uiider the administrative control of
‘the officer appointed under Rule 26. Appeal, if any, against his order shall be
heard by.a Sub Committee comprising the General Secretary ‘and two members
of the Executive Comumiltee to be nominated by the “President. The
regular/contract/adhoc staff will be appomted only w1th the apploval by the
Execitive Commiltee. o :

Vo booea

he: em:i‘oyees of the club shall be given one month’s salary ou retirement if
#the retiring incumbent has put iu five years ofservme with the Uub at the tqme
“of his retirement,

_ Rule-36 o The Constitution and bye laws may be revised or amendediby the General
Ainy £ ) . e ~ - . -~ . . ’
» Body, on- the recommendation of the Exccutive Committee.No amendment

- g . Lo Uf 1Mz erg, THm g ﬂﬁ‘ﬂ:’?}ﬁ
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- from a member shall be considered unless communicated to the General
{1 Secretary'at:Jeast seven days before the date of the General Body Meeting,

In an extra ordinary situation all orders passed by the President (Deputy
Comumissioner) in the Club interest shall be valid. The President shall exercise

full powers of the Executive Committee and the General Body under this of
any other Rule. :

Rule-37 Necessary instructions may be issued and bye-laws may be madc/amcnded
from time to time by the Executive Commitiee for the efficient and normal

working of the Club, but they should not contravene the provisions of the
Constitution.

xecttive, Committee may decide to hold any function or entcrtainmenty”
Fetc.and incur necessary expenditure from Club funds or ask for contribution,
.. Sufficient advance notice of such functions will be given to: members of the:

“Club.and a notice to this effect will be put up on-the Club Notice Board. Only-

members and their guests should be allowed to attend the functions. Only five
guests per members will be allowed.

Pro;edure of Elections:

Rulé-39.- The Club elections will 1ake place in the month of November for the new

Executive Commitice o1 as fixed by the President but not later than 31st
December in any case

That the president shall have no powers whalsoever to posipone the general
elections beyond 31™ December of the ycar in which these have become duc,
The President shall appoint two returning ofticers who shall preferably be Law
graduates or Class I Gazetted Oflicers to Conduct the Election, '

h a) 0"1‘,)7?%“.(1}_13“.‘35,, members can file nominations with requisite non-refundable
- fee®in” the sprescribed nomination form, The contestnts“should be regular

. and for the development of club,

i R

!

“Scrutiny, withdrawal etc. will be announced well in time.

conded by members who are not in
pendent will be received at least 7 days earlier than the

2. €) Nominations duly proposed and se
arrears, absentée or de
election date;

= UMl 5 e

V)

gfrizams o oo

" member and-be.able to donate sufficient time for.day:to day.affairs of the club *

'b) The Election Programme indicating the dates for receiving the domination,
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* d) Namies of candidates who are themselves in arrears or are proposed or
seconded by a member who is in arrears, or absentee will be rejected.

e) Names of candidates afier the withdrawal date, after being scrutinised by the
Executive Committee or the President, will be put on the Notice Board atleast.
seven days before the election date. ' '

, . \
. f) The Returning Officer/Officers shall not .contest the clection and the'

candidature of any candidate proposed or seconded by him/them shall be
h rejected. ‘ ' ' '

8) Election Code of Conduct: : -

The following practices or the other practices as perscribed by the Returning
‘Officer” from time to time are strictly prohibited for the smooth conduct of
elections and to maintain the decency of the Club. The candidates/members-
i‘v_i’o"lating the same are liable for action which may go up termination of

AL Y

membership: .

) No candidate/his supporter should go for any type of advertisement in the

Al waesw

newspaper or through any other media in suppornt of his candidature.

ii) No banners/posters/p-ampbhelets/wall de-facings etc. should be
displayed/distributed inside and outside the club premises. No candidate can
print any stationary in support of his candidature except for a introductory
letter can sent by mail to the members of the club. :
v
i) No personal allegations direct or indirect or reference to the private life of any
candidate/member can be made,

- _iv)  No candidate/menlbe'r/suplzoﬂér can-hold a party or get together in the club
: B premises/outside the club including their houses in support of the candidature.

‘Ehe candidates/members should maintain (he decorum of the club during
) 1e result, L S

e s RN A S v
That the n ctio_n.s'_should..accbn_lp'qny“the proof of

‘:"’RUI'e-404,,.‘_ ‘ Theoulgoing Sccretary and other oflice bearers shall hand over the charge to
. = their successors in the next Executive Committee meeling to be convencd
.~ within a week ‘afler the declaration of the results of election, failing which the
- Successors will take over the charge on their own and bring to the notice of the
President, if there is any shortage in the Club funds or properties etc. -

vk
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Children shall not e allowed in the Club exeept on'picture days and special
\ occasions, as notificd by the Lixccutive Committee, from time 1o time; The
children should he accompanicd by (e members themselves or their
servants. They shall confine (o such parts of the Club as allotted to tliem.
They shall, in no case, be allowed in the Rummy, Bridge, Billiard on Bar
rooms. If a child violates the rules of the club or damages any of its
property, parents may be asked by the Executive Committee, not to Qring
, that child to the club, ’ :
: thi Dissolution- ' ;
: In case of dissolution of Lodhi Club, the liabilities of Lodhj Club will be

;o) cleared of (he existing asscts and (he balance assets would remain ‘the - -,

property of Ludhiang Aviation Club. In the event of dissolution or winding
up of the socicty | the asess(s remaining as on the date of dissolution shall

.« under no circumstances be distributed among:the members of the managing
“;committee.

2y @
Nt (

B

A "'{ . o
e
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7 The funds of the society shall be invested in the modes specified under tffe
proVisionsof‘scclion 13(1)(d) read with section 1(5) of the Income Tax act
I561 as amended from time to time, - '

Accounts Clause’
)
There shall pe maintained all accounts of the society regularly. The

accounts shall pe duly audited by a chartered accountant. The accounts
shall be closed on every 31" March of (he year, " '

Amendment Clause

No amendments 1o the rules and regulatitics shall  be made which ma)%{
Prove to be repugnant 1o the provisions of section 2(15), 11,12 and 13
- and 80 g of the Income Tax Act , 1961 as amended- from time to time,

E rtherwnq amendment shall be carried ‘ouit without the |
- Commissioner of Income Tax. B

The !')‘énevf'lxts"'bf’the society shall be open to all rllelxlbers-irrespeétiye of cast,
creed or religion, R .
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Th L T o oA ’l
Funds Clause :
The funds and income of Ihc societly shall hc ufilised for lhc achicvement of -
its objects and no portion of'it shall be utilised for payment to the llusl(,u.
/members by way of profit | interest , dividends ete. :
Repeals:
g/ Rule-42. All such resolutions passed by the Exccutive Committee or the General ;
ih Body of the Club and all such provisions and regulations, as are expressly
or impliedly, contrary to the rules contained in this constitution are hereby |
)) repealeds‘and shall be ineffective and void.
{1 |

WORKING RULES OF THE L()l)ll‘ll CLUD, LUDlliANA

Following are the general working rules of various wings of the club. the
rules have been designed to facilitate the functioning of the club , and for
the convenience of the members. Same are however subject to revise from
time to time as decided by the executive body of Lodhi Club .

s ey

e Reception

A maximum of four persons shall be allowed on Saturday & Sundays
"(except for banquet and parties). no :

1.3)« 'lgame,pcrconq cdnnot hc introduced as guests for. more than four times a
‘ month

U(.l'li.h,‘\i-\) v @
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reyster

Member has to pay a guest fee of Rs. 25/- per guest. Party guest fee on !per
hcad basis is nil. Ala Carte party guest charges are same as usual.

A dependent member can be children upto 25 years of age or unmarried
daughters , and parents of principal member . Dependent members may: be
issued separate 1. Cards on payment of Rs. 1000/- per card. Further dependent
. : - member may visit the club, entry by I. Card during timings 9.00 a.m. to 5.30
p.m. . The dependent members are not entitled to bring any guests with them.
and cannot avail bar & card room facilities.

1.7.)  The speuse of principal member shall enjoy all facilities at par with the

principal member , except for the voting right. A separate l Card may be
"1ssued to'the spouse on payment of Rs. 1000/-. 5

il

" Entry for‘mcmbem of the affiliated clubs of I.odhi Club is strictly by Identity.
L Card an affiliated member is entitled to enjoy club facilities as per the
R ‘cnprocal arrangement with his club. An affiliated member should not be a
resident’of Ludhiana, and is not entitled 1o brmg ‘any guests with him.. e can
“use only one reciprocal arrangement of another club in one calendar year. An
affiliated member is not eligible to pamcmate/ attend any entertalnment
programs in the club, and further cannot enjoy sports facilities .

1.9)  All members are bound to show their identity card to lhe duty staff on request. -

1.10.) Inthe event . if any person found making a fake entry on behalf of the member
is liable for suitable -punishment as decided by the management.

1.11.) Drivers/gunmen are not allowed to enter the club building .

a  1.12)) Servants carrying children are allowed upto Iounge area only.

) s+ Weapons of any kmd are not allowed in the club premlses Same may be
deposxted at the reception counter while en(ermg, the club

“INO% person whose application for membershlp has_ been rejected or expelled
from any club can be mtroduced asa guest in what SO ever cncumstances

Ifhe mcmbemqlmll be held mspons:blc for all dcls commlued or any debl
‘incurred by.his guest. ’

L pa

w

_l .16.) Tcmporaxy Iregistered members are not allowcd to bring any z,uests with lhcm

1. ) Any klnd of pet animal are not allowed in the club.

=i 7|7f
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‘s-have to be accompanied by membels who wnll enter and sign the o
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l 8 Eatables/dr xks from o"thsidc are not allowed in the club premises except for
5 . he bir,'thddy;bakcs'. ’ o : B

Restaurant
Rule-2 Restaurant timings are as follows:- -
Lunch : - 1.30 p.m. to 4.00 p.m.
: ) Dinner :7.00 p.m.~11.00 p.m.
%// _ Last order for dinner shall be at 10.30 p-m. :
: 2.1.)  Liquor / smoking is not allowed in the dinning hall. :
)

2.2.) Members are required to talk in low
. sitting members.

Food: packin

(i

tone i order not the disturb the other

&

g is_allowed to the members from Mondé

i \ Fr:ii&ay. nominal
charges shall be payable on account of packing expenses. . - .- '

]

o ¥

Mesg secretary. or executive member on duty. ,." .

B T = 4 )
¢ :

,%@y,gomplamt regarding food should be tﬁade;t‘o;;thcvgutxy ;Qfﬁqcrngt reception,

Members can book personal partics in the club at Admn. office during office
hours, subject to availability of the venue. The venues for the: parties are
Celebration Hall , Family Room No. 1 & 2 and Family Hut.

3.2) The ala Carte paities are subject to a'guest chatges of Rs. 25/-

per person.
However there shall be no gucst charges for paitics on per head basis.
33)  Music systems/D, J. Syslcms fiom outside are not allowed in the patties,
R‘ N . ’ .
34) No party shall be booked for Sundays,
3.5

‘No parties can be arranged at bar & restaurant,, -

iy

L B

B

M . S T : : o
iming of the bar shall be in accordance with notification of excise authorities.

owever in general, the bar timing shall be from 12.00 p.m: =-3.00 p.m. in
“ noon and from 7.00-11.00 p.m. in the evening. | .

i, g

: 42) :.f:lj?ar'shgi!l be closed as notificd by excise debt. from time to time.




j he excise notification, the- members or guests ‘tinder the age of 25. years
shall hot. bc served liquor.

Children are not allowed to enter the bar.
Smoking is prohibited in the no smoking zone.
Snacks shall not be served at the bar counter , except for the starters. o

4.7.) Dependent Members ate not allowed to use Bar Facilities. ‘

9 a Building Lounge
Rule-5 No liq@lor/_meals shall be served in the lounge.
of
nt)
et

6.3.) Play rides for children are available on rotational basis free of cost .

“Billiards Room

Rule-7 - _The members can contact the marker of billiards room for bookmg of tablcs
The bookm{, shall be done on rotational basis.

) 7.2) Billiard timings shall be from l 1.00 a.m. to 11.30 p.m. for weekdays and from
~ ~ 9.00 a.m. to 11.30 p.m. for Saturday & Sundays.

‘ (harges for the billiards is Rs. 30/- for every half an hour game for cach
, player AN

Swunmmg Pool

| o Rule-S : :,_,Fc')llowing timings shall be observed for swimming pool :-

e LT e

N 1
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iFor adies 5.30 a.m.-7.00 a.m. N 5.00p.m 6.00 p.m.
‘General 2 7.15am.-8.30am. 6.15 p. m.-7.30 p.m.

Families ; 8.30 a.m.-9.00 a.m. 7.30 p.m.- 9.00 p.m.
(Male Dependents upto ten years only) :

General © 9.00am.-10.00 a.m. 9.00 p.m.-10.00 pm.

(Coaching) o

- 8.1.) Following chaiges are applicable for swimming facility:- .
s : , v

%,5 ) Per couple (including childien under 10 years) . Rs. l()OQ/-
ol Dependents ten to twenty five years - : Rs. 600/-

S

- 8.2:): Entry to pool area is with pool entry cardonly. - =

83) Members :ff"& dependents to use pool f‘acxhty at thelr own rnisk &

-~ @D

85)  ' Shower‘:,is-mUsl_before swimiming.

8.6.) | Proper swimmying costumes & cap for long hair is compulsory.
8.7. ) Spllmg blowing nose in the pool is prohibited. ' .

8.8.) Guests, affiliated members and absentee members are not allowed _’t.he
. pool. . _ : 1

8.9. ) Smokmg drmkmg, eatables and animals are strictly prohibited .

8. 10);. Members,and dependents can  keep their belongmgs m_the lockers. however
' rc' not allowcd o put pcrmancnt locks oni- lockcrs . Club

E .a»‘ i
.’lww 4

Male dependents over l() yrs are stnctly prohxblted durm;, famlly umlng,s

© The charges for table tennis facility are Rs. 10/~ per player. members should
o oblam a cash reccipt from the reception counter towards the same..

i 3fﬂ” 1" ARG B Al hH'!L’E?R
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Meimbers' aredrequired to bring their own. bat; however th
provided by the facility. '

N = :
e: ball ‘shall be

'9.3.) Thetables shall be allotted on rotatiotial basis. -
9.4.) Light refreshments may be served to the playing members.
9.5) Members shall be given first priority to play. - y

Video Games

: Ruie-10 The video games for members and their children are available on payment of
f‘( : charges fixed }.)] the management {rom time to time. B ’
G . 102) The facility shallwbe available on mtational.basis.

- Carom oard & Chess™ " | L

~ Caromboard 82’:’6!\(_:55 facility is available at ﬁrstu floor lobb‘y}}.-,} and’is free of

cost to the members. Any relative material towards the above' may.be had from
he admn. Toom ' P

Fitness Centre

Rule-12 The fitness centre facilities aic available to members free of cost during club
tinings . : ' -

SRS

g Card Room T ‘ »

Rule-13 Only membcrs‘ can use the card room facility. Guests/dependents are not
: allowed to avail the facility o
1 }’
, 13.2.) The club shall provide cards & tokeus.
~ | 13.3.) Card room charges for each sitting player is Rs. 20/- per sitting,

A

D e

- ;.J‘EM‘

\bola is organized in the club lawns on Saturdays and Sundays or as
ST P P e ; . % ‘u 3 ) N -
notified from tigpe to time. . :

"of the comparer -

A
a ticke

) Tamb efSare available with the coniperer. decisi
. -shall'be final.# & : L

Q

~ Payment Terms %
£
o SE

Rule-15 ;- All members shall-be sent subscription bills/arreats/outstanding dues by post

E on quarterly basis. a suicharge shall be applicable on the payments made alter
L the due date. ' - -

hrovzasy i Tom w3 RRfediy -
S | o o N
Q1 " o
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No credit facility is granted to the members.

BT

152
g ‘L‘odhi club’.

“15.3. All payments can be made by cash or cheque {avorin

15.4.) Paymems'lowards food bills/parties/bar/sports expenses are to be made in cash

15.5.) Club shall not be responsible for any delay/lost correspondence of bills. |
Members should contact the account oftice in case of non-receipt of the bills,

and settle their ducs. : ;

ES 15.6.) Members should collect receipts for the cash payments. . o

an Club Timings o

( Rule-16 The gefleral club timing shall be from 11.00 am. to 12.00 p.m. or as notified ...
‘ N Féo from_timer to time. - ' ’

"All uotice intended for the Club Notice Board will be 'sent to the General

Secretary or the oflicer incharge (Adm.) [Or initiating.and posting. Private .
“ notice will be displayed on the Club Notice Board for a-maximum period of
# seven days subjected to the payment of Rs.500/-, 10 i we .

Dress Code

Rulel8 ~ The members shall visit the club in proper dress.
R . v “
18.2.) No member/guest is allowed to  cuter the club in kurta payjama/ loose
chappals, except for the national dress with Nehru jacket(with or without
shawl) / sandals, Punjabi jutti /pishoti chappal. Nehru jackets are available at
the reception in case of exceptions. : )

-~ 18.3.) Sikh gentlemen members are required to wear a turban or cap.

8:4.)" No'short dresses are allowed.

s .

ing of the vehicles is to be made if, th ea ‘outside the club

complex‘at owner’s risk. R S

ey e T L ST
The car parking inside the complex shall be on first come first serve basis in
1e specilied area, and allowed only to cars bearing the “club stickers”.

o 193) A driverishall be provided by the club to park the vehicles.

# 119.4.) The club is not responsible for any loss to thevvehiclés.

o wglmreey nee gmim iy RAfeety
. : Wiy i 2

i
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C;hngéi'of Address o |

. Rule-20 In the event of any change of address/telephone numbers of the members,
members are required to inform the club immediately. Club shall not be
responsible for . any delay/lost  correspondence ‘for . changed address or
incomplete address. o

N Public Telephone

Rule-21 Members can make local calls from the reception on payment of Rs. 2/- per’
call’ However may be revised from time to time.

21.2.) All incoming.calls shall be free of cost to the members.

& C!be’Employee}vs

¢ g Ru!e-22 ©Any. membef having a complaint against a club employee should report thé :
e St same to the General Secretary / register in the complaint book at the reception.

LI

. aile -
. 222) Members shall not misbehave/ ill-treat any of the club employees. Any default
’ on account of same shall be subject to appropriate action by the management.

22.3.) Offering /giving tips to the waiters/ club stafl is strictly prohibited. Any
' member found guilty of same is subject to a fine of Rs. 1000/-.

Suggestions & Complaints

Rule-23 If a member has a complaint- or suggestion 1o make . it should be made in
- writing, signed legibly, dated and handed over-in the club oflice

-~ Auditors

Rule-24  The executive commillee may scleet auditors and fees to the paid from time 10
.« Time. - '

..T'he-éuditsgr[‘of the club shall be an Chartered Accountant as per the provisions

of Chartered Accountant Regulation Act, 1948.7 s e G
_ L5 e v
S Club Employees . - ' X
Rule-26 ~ The Exeeutive Committec can “employ a person on adhok / contract /-

temporary. or permanent basis and can (ix the wages , increments and

SFreas nig Tonn B3 ARTESH -

o _ -' | U | P
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_sélgries from time to time.. All employees shall be under the;_administrative -
control of the general sccretary , and shall work under the supervision of the .
manager of the club Tor day to day affairs. : '

26.2.) Club servants shall not be used by any member for any duty other than those iny
connection with the Club excepl with prior petmission of the General Secretary!
- : or the officer in charge(Adm)(General Manager). 3

. : 26.3.) Members shall not ill-treat any of the Club servants. Any breach of this rulc;
shall be taken notice of by the management. ]

26.4.) A member having complaint against a club servant should report it to the :
General Segretary in writing and shall not on any account interfere with any of

~ the Club servants, in the club premises.

o 7 | :26.5.) All full time club employees will be entitled to one month’s leave with pay of

- ‘ - onc month’s pay in lieuw thercof afier the expiry of each full year of service.
‘ e 266) ‘The staff who agrees to wear uniform shall be entitled tq one winter uniform
“ every third year and one summef uniform every year. This will be decided by
., the e&iecutixe committee from time to time. o -

26.7.) Pilférage of food itcms/l)ﬁmkenness/misbehaviour by. aﬁy éh_lb employee will
lead to his/her removal from the employment of the Club afler holding
summary cnquiry by the member cntrusted for the enquiry by the President.

26.8.) Tips to waiters shall not be al\éwcd in the Club. In violation of this rule, both
‘the member and the waiter will be liable for Rs.1000/- as fine.

Breakage of Club Property
Rule-27 Breakage or damages to club property caused by any member negligently but

unwilfully shall be charged to such member at Market price plus 10% fine. But

| o L . willful damage or breakages will be brought to notice of the Club Executive
T - Committee for necessary action. N
e . SR e ‘A - . . o

+ ~The Club library shall be supervised by the General Secretary with the
assistance of the club clerk. ' ' : o

23.2.) The Mcmbers, in whose name any book is entered in the ledger, will be held
responsible for it until returned. ' | v

e A we

“afimeand e, R S

iid 4 o
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)““AH llbxaxy books shall be kept under Iock and key and |ssued by the clerk at
- the specified hours only

-4.) No member shall have more than two books at any given time.

No member shall be permitted 1o keep books in his.possession for more than |
three weeks. If the books are not returned on expiration of the specified period,
a fine of one rupee per book per day shall be levied on each book up to |
. fourteen days after which period the member concerned shall further be liable
to be charged the price of a new copy.

28.0.) Newspapers and Magazines shall be available for reading at the Club premises
only and shal] not be taken home, except with prior permission.

Mobile Ph_ones:

W

o Rule-29: “  Mobile phones are not allowed inside the club main hall and lawns Any

o v1olatlon wxll lead to-a penalty ofRs 1,000/-.
These rules and bye-laws will take effect from the 22™ Novelnber, 1999
t |
Préidén(’ T | | Gen. Secrptary:
;
~

e




Section-1

The Club shall be styled as “Lodhi Club {Regd.) Ludhiana"
Section-2

The objectives of the Club shall be :

iy to promote and to encourage social, cultural and intellectual
activities amongst its members.

ii) topromote and prbviqg;,taciliﬁe:s;;fqr ifidoor and outdoor games.

to ‘promote thig feelings ‘of: spirit of discipline, fratetnity ard
friendship-amongst its me h

ar and Mess for its

'Qc'lu"_‘b'by giving the

Membership.:
Section-3

The membership of the Club shall be open to both ladies and
gentlemen above the age of 21 years having a minimum educational
-qualification of graduation or having passed three years full time course-
in any subject from any University recognised by University Grants
Commission after Higher Secondary/Plus two fevel. The persons
deciared as defaulters under Land Revenue Act are ineligible to become:
tembers. )

However, undergraduates having a minimum matriculation:
qualification; may be admitted with the approval of the
President/Executive: Commitiee subject to minimum addifional fee of
Rs:50,000/- o - '




Section-4
The memberswill be of the:following categohes'
a) Permanent Memibers
b) Temporaty Members
¢) Honorary Members
d) Officer Members
. g} Professional Members

f) Corporate Members

g) Senior Gitizen Memﬁersf L

-a) Permanent member A &rsa paymg -Ad onfee, Registration
' 'cnbed fromi time to.time 'shalilbe'a

the proceedlngs of the Annu General Meetlng or an Extraordmary
General. Body Meeting. No votirig fights are available and monthly
subscription will be double of the permanent members:

¢) Honorary Members : (i) The Club President (Ex- officio, Deputy

Comimissioner) and ifie Ex- Presidents who remained in the office: for at
least six months’ shall always be honorary members and shall not be:

liable to pay ahy. a

other fee. The ofﬁcers/persons who are assocnated from the conceptlon.

to the completron of Club are treated as founder members and they

ne facilities. as Honorary Members. They include: Sarvshri

: S. Brar, S.S. Channy, Sanjay Kumar, A. Venu Prasad,
J D Dawra. and Surlnder Aggarwal.

(i) All IAS, IPS IRS Officers: who have been rnembers of the §
Club, but now transferred from Ludhiana, shall not be charged any .
‘subscription fee.

d) Officer Members ;

{1) A person working as Class-I officer in: State Government or
‘Central Government/Corporatron/Boards/Unlversmes or Ludhiana
Aviatiori Club and ‘paying the Admission fee, ‘Registration fee and
monthly subscription as prescribed from time to time, provided the
applicant or his/ her spouse is not. doing -any private practice/
iconsulfancy/business.. Members from Armed Forces shall also be
included in this category.

ey

{2) Other Officers
Government Departments :

1G] Presrdent woui, ‘bé rn owete a’dr,nit 10 (ten) .persons at .
Class | officer membership’ rate for 3 years..:

(4A) Officer Members shall be of thtee categories :

(a) Associate Members (for period of three years) (b) Members '
till retirement {c) Members for life.

€) Professlonal Members : A professionally qualmed persori or
professional «qualification employed/practusmg as "Doctor/Engineer/
Architect/C, A.fCompany Sgcretary B.A/ Advocate/ Journalist,. eVen if
the applicant or his/her spouse, is' doing any private business.

f) Corporate Members : The Industrial/Trade/ Business: houses
paying the Admissior fee, Registration fee and monthly subscription as
prescrlbed from time to time shall be cbrporate members, The previous:




m_emt;ersgand_ ‘fp‘tth_er{ enroliment for membership can be ‘done in a
block of 4 persons for the life time. The ‘corporate company shall be:
responsiblé for timely payment of all-dues.

g) Senijor Citizen members : Concession fo Senior Citizens aged
60-and above (malg or female) for new membership i.e. 50% fess of the
Gerieral Category membership, transterable to the spouse only afterthe
death of Senior Citizen. : :

'h) . The President shall be empowered 0 nominate/admit 10

members ‘at Class-1. Officer's Membership rate for 3 years- The number.

of the such members shall not exceed 10 at any time.

1)} The unmarfied children of a-member between the age of 10.t0
25 years shall be entiied 1o use the Club's sports facilities only on an
ideritity ‘card: issued’ by; 1 s+ 2, wiitten request, in the
préscribed format ‘
( all tiot

i) Transfer of ember
by paying Rs: 1.0

iii) In case of death of the Member and Spo se {both) the membership
right would be trasfiferred the 5 "\

‘Membership :
Section-5

Any person desirous of bacoming a member of the Club shall apply
on the application form as preseribed from time to time. The application
form shall be issued only on the specific orders of the: President and on
deposit of such charges in thig office as fixed from tire to time. Every
applicatiar for membership should be proposed and seconded by two
permanent memibers of the: ‘Club. Every application shall be
accompanied by an affidavit by the applicant duly attested” by an
Executive Magistrate to: the: effect that the particulars given in the

application form are comectto the best of knowledge and belist of the:

A D

applicant. Attested photostat “cppi‘s’esof’qul,u,ﬁca,tjibns should be enclosed '

alongwith the: application ',fo:rrn',_alongwuh other relevant documents,
Section:6 ' '

Erirollment as. member: After 'submitting the application, form, the
applicant's name will be registered after depositing the requisite

registration fee as per Rule 9, After registration, the applicant can utilize

the Club sports facilities except on Saturdays and Sundays. During this
period, the applicant shouild visit the Club at least 10 times tor utilizing’
the existing sporis facilities to be eligible for consideration for ternporary
membership. The applicant shall pay Rs. 110/~ for each visit. No Bar
and Cards facilities dre available for the applicant during this period.
o4, the applicarit becomes.eligible to apply
& application for temporary membership
seappointed by the
Presidént. ’ :

The .s;:regﬁin He hall “consist. o ohe"‘:\'fgf_ the elected

members of the ‘Executiv . Commi t the Glub and two other -

mb . State. Govt, or Central
Govt, or from’ RetiredOffice
Committee shall look i 0

etiquettes, manners and proficiency. - sorts.;The applicants should
have teasonable proficie At ; he sports (excluding
playing cards) available in'th Club ’
forward the application-fo the' Presid

admissibility of the members. Tre President will have the power 10
admit! refuse to admit any applicant of any category ‘without assigning
any reason. After the approval of the President and after depositing the
admission fees, the applicant will be admitted 4§ temporary’ member: At
any point of time, the temporaty members strength in the Club should
fiot exceed 100 members, a o

After being temporary member for ning. months, the member is
eligible to apply for permane'nt-.,memb__erfs;hi'p. The fiame of such persons:

' viho have applied for the permarnent.n ibership shall be put up on the
. hotice board for 30 days before being considered by the: Screening

Committee, to enable members 10 file. objections .openly of secretly

B against the adimission of such person.

i the Club. The Screenifig



Any cbjection, it filed; will be duly considered. By the Screening
Committee, before deciding the ctase. After the appraval of the
Screening Committee, the application will be forwarded -to: thé
| President. The President will have power to admit/ refuse to :adﬁ’\"i any
application of any category without assigning any reason. Depending

on availability ‘on vacancies, the temporafy members shall be given the .

permanent membership. However, the President can relax the waiting

period required for getting the temporary and ‘permanent hembership

in exceptional-cases. '

Section-7 :
Number of Members : The Club for the purpose of registration/

admission shall be declared. to-consistof 3000 members only including’

100 temporary members at any.point of time: Suspensions/show cause
riotice will ot be cotinted. as vacan | '
al»\n'ife’r‘n‘b ship:
can eh: : limit, The.
CGlb has no Hight to change thi
Section-8 |
Any person wi
orice, shall not be ligib \
three years.Thé ?p_ers‘on can‘apply:
Section-9 , .
" The admission feé-and Regis ,
following categories of mefnbers shall be as follows :

ADMISSION REGISTRATION FEE (Non-refundable)
i) Application form fee 1150

i) General Category '
iii) Corporate Membership. | 12,00,000 :
Life time membership

o , - |4o'be charged Rs. 10,000 per mernber
i,\?)"Profies_s;I,pné_l.'C'_a't_eg_o.ry | Less 25% of General Category
v) Other Officer Category | Less 25%of General Category
"vi} Class 1Officer Category | 1,00,000 '
Officer {till retirement) 51,000
Associate Membership. | 21,000

| Change of member in Corporate group -

a) Incasea member voluntarily relinquishes his membership within 3
months after registration or i hefshe is rejected by the Screening
Commitiee, he/she shall be refunded 90% amount of the fee paid.

b) The registration fee will be paid at the time of submitting the

4

iappl‘icaﬁbh_ form. After -confirming the temporary membership, the

admission fee shall be paid within one month failing which the

acceptanice shall be deemed to Have been cancelled. The admission
fee will be -increased as decided by the President or Executive
Committee from time 1o time. The President may, in the interest of'the
Club, charge:any extra amount at time. of giving temporary/permanent

membership-over and above the prevailing admission fee.

) Membership 1o the children, of the members of the Club on
SBnicessiondl tate : On the-Wiitien request of.the ¢ (

D' v three years (in case of
. . period of tenure will also include
petiod of memberst te-spouse), membership may-be granted ta

two children @ 8 sion fee“and registration charges ©

General Category. wilt' b availablé; to ‘sons and
daughters only provided j ier termsand conditions for
mermbership of th : : .

Section=10 :
The Officer Kembers, athef than pétmianent members noed not be

present before the Scree hg Committes orporate members are
also not required to-be.pr

. .Section-11

(A) Every member shalt pay the monthly subscription from date of

his registration .as fixed by Executive Committee: from time:-10

* time. The Corporate member (group ‘of 4 members} pay

monithly subscription. of 4 times that of permanent member. The

corporate company is entirely responsible for imely deposit of
sibscription/dues of its members. .

 Triese rates can be erihanced by the Executive Committee at
any time but only once in a financial ‘year with a rinimum gap
of six months: Seniormembers of the Club-above the age of 60
will pay only half of the monthly. subscription of the permanent
members. This facility will be extended only after receiving




spesific request from the member and on presenting required
proof of age..

B) No adriission fee will be charged for any Sports/ Health Club.
The monthly: subscnptlon payable: by playing members for
Badminton, the Gards, Health Club, Billiards, Lawn Tennis,
Squash or using the Swimming pool ghall be fixed by the
Executive from time to fime. The senior members of the Ciub
above the age of 60 will pay half of the subscription for the
sporfs facllities. The subscription shall be payable only by the

members, who notify their choice tor participate in.that, ‘game/
spotts. However, once a member hias got his name entered, he
shall be aliowed to withdraw from that gamies/sports by giving
notice in writing. ¥ the General sﬁS';',cretary at least four déys
betore the last da f the mo h (year.in case of Sw:mmmg)

on‘z However, if o
able to pay the dues

Note Sechon 3-11 (both inclusive)' hall
‘ i‘ those Sectlon _Wthh clearly fall

Section-12

A non-playing member may use Health Ciub, Swimming and other
facilities .of the Club for the periad of {ouir days in a mionth at the rate
fixed by the Executive Committee from time to time. It he plays for more
than four days a month, he will be treated 'as a playing member and
~ charged accordingly

A non-playing member coming for ‘casual play shall sign in a
register kept for the purpose indicating hiis intention..

The rates can be enhanced by the: Executive Committee:at any time.
‘Section-13

Monthly subscriftion of Re. 500 and other diies will be payable on

§ econder in equal shares:

quarterly basis within ofé month from the bill date. if dues are not paid ]

within time, a surcharge of 10% will be :charged from the. member -

concerned: The demand notice will be issued to the member concerhed
and copies ' of the same shali be sent to proposer and seconder of the
mermber.

if stbscription and other dugs are not paid within three months of
due date-and after giving reasonable ‘opportunity. of being hiedrd by the
Executive Commitiee, the-membership stands suspended, Then,
his/her iame will be put on the Club Notice Board and he/she will be
served with a seven days. nofice of demand. In the event of his/her
faifure to:make the payment thereof wnthm seven days of the receipt of

the said notice or 1én days from ihe: date of despatch, hisfher name

shan automatloally stand removed om-the list of members and the
T 5t the-arrears-from 1he proposer and

proposer and seconde‘
General Secretary n"i

1sion; he/she can make a

representatlon to the xthm one month to

reconsider the"res luti , ‘ .

Presldent/Executlve ‘ repre en\tatlon shall be ﬂnal
and irrevocable. A member remOVed shall niot be admitted as a Guest.
A member may resign from thie’ membership at.any time on his/her own
after clearing the dues and the return of ldentity’ Card, It the dues are
not -cleared, then dues will be debited to proposer and seconder
equally‘.

All categories. of members will be eligible for 10% discount on
subscription ¢harges, it tis paid in advance in the month April, for
complete financial year except in case of registered and temporary

' members.

Section-14

A member whose niame has been struck off from membership: for
non-payment of dues shall be eligible for re-admission as a new




member provuded that before applymg, hafshe clears up all higther
previous accounts of all subscription. and othier bills and pays fresh:
adrnission fee of Bs. 10,000/~ with his/her application which must be

made within three months of the termination or such extended period of

fime as the President/Executive Committee alfows. The Presndent/’
Executive. :Committee may teducejremit the fe-admission. fee
exceptional circuristances only

Sectioni-15

(a) If a member proceeds out of india temporarily for-a period not
less than 6: months; he/she shall gontinue to be a member
{absentee member) on payment of retention fee of Rs.10 000/

'onthly subscnptnon or. any other

Section-16

Spotise of'a member .
the Club of the’same category as his/ h

ordinary-Club stbscription. Hefshe will.
subsgcription provided:in clause (B). of Secti

ally | treatev as full member of
0'ut payment of

however, not be entitied 10:vo! { aSe f deathy of a member hls/her
wrdow/wrdower if desirolis.of becoming member shall be admitted as
permanent member without payn‘ient 6f admigsion fee.

Resignation of membership :
A member may resrgn from the membership of the Club any time
with or without assigning any reason. He/She will be required to clear

his/her dues before resignation failing which: the same shall be debited
to.the proposer and- seconder of his/her membershl_p. i equal share

Guests
Section-17

Loeal residents of Ludhiana shall not ordinarily be introduced as

guests, except on specral oecasions notified as 'such. by the General

g

Secretary. Members can bring maximum: of 4 persons per member to
the Clupb as guests on Saturday and - Sunday. A member may bring,
guests {6 the Club subject {0 the conditions that the same guest cannot
use the Club.in the same Calendar month, for more than seéven days.
No local guest: shall be allowed:to-play Cards or to-use the- Barfacilities:
No: person. whose application for membership of the Club has been
rejected by the Executive Comittes; or expelled from this or-any other
Club. can, under any. circumstances,. be: introduced as a guest in the
Club. Host miember shall be held responsible for all acts: committed: or
‘debts mcurred by the guests. The guests shall be liable to pay for the
games elc. as pro\nded for the members themselves in Section 11(B)-

=The Execu’uve Commnttee may bya majonty yote decide that any guest

the: Club. “The Executive

marned female member, thedtamily
in-law (not mother & father) ;the .case of'
upon his parents: and not above thé age o) 25 years.

Ludhiana Aviation Club :

Lughiana AVIaui] 222

The land for the Club has been allotted by the Improvement Trustto
Ludhiana. Aviation Club. in exchange of gsing the land, as per the
existing Club Constitution, Lodhi Club shall pay to the Ludhiana Aviation
Club. It is proposed that the Monthly rent of Rs.1,00; 000/-would be paid
to the Ludhlana. Aviation club:for the use of land, with 5% gscalation per
annum on basic: rent from the date of agreement) This proposal shall
be: apphcable subject to approval of Principal Secretary, Civil Aviation,
Chandlgarh Any taxes of fiabilities refated to club shall be paid by Lodhi

- Club: except for the {and, as: thls larid was allotted 10 Ludhlana Aviation




Club by limprovement Trust, Ludhiana vide their Letter No.2369 dated
07.05.87. The total land allotied by improvement Trust is. 12507.44
sq.yards, of which approx.11000 sg.yards land is given for use by Lodhi
Club and rest is kept entirely for the use of Ludhiana Aviation Club. (the
differentall land is also proposed: to taken on rent basis @ Rs. 50,000/
per month with 5% esclation per annum an basic rent ,after 2 years from
the date of agreement). The Lodhi Club-has all rights to use the above
said. land at their own disposal for ‘expansion and development. As
suich, no formal agreement between Ludhiana Aviation Club and Lodhi
Giub exists. In case of any dispute, the decision of the President shall
be final and binding on both the parties.
The representative of Ludhiana Aviation club-would be considered as an
official member. : e ‘

Section-19

The President by an order in writing (the letter for suspension only)
may 'suspend or remove any member of the Club from the membership
o take any. other appropriate action against hirfher for any of the
following reasons:

4) For conviction for any ciiminal offense invalving moral turpitude or
corfuption. '

b) For misbehaviour or 'indiséiblin:ejwhicn includes: use of abusive
hiow of force, assault on any onie in‘the Club,

"

deliberate 'Viola'tioﬁ of the: rules and regulations of the Club and
publication of false and defamatory material.

¢} For being declared ds an insalvent.

dy Forbeing dismissed from Government service,

2) For being déclared insane.

1) For having given false/wrong particulars in his/ her application for
admission to the Club.

g) For being admitted into the Club in contravention of the Clul
Constitution as amended from time to time.

" if any member of the Glub"is fotind:
Club assets or bgeft negligent i
in damage or 4o

 breach of trust ort

i) Non‘-pa_yméht-

) For any reasofjconduct that th

Section-20
The Annual General y:Meetir d-%he‘*cm_b’éhould be held every

year on the date decided. by the Executive Commitiee and it will
consider the following issues.

a) Statement of accounts as well as: assets .éndv'l'i‘ab‘l‘l'itiES, which will be
laid in the meeting -of the outgoing Executive Committee prior to
:30th September. '

‘Annual Report onfinancial position and Club activities. -

Any other matter, which the Executive Comimittee may put on the
Agenda ' o ‘

Auditor's report fot the-proceeding year.

Any other matter with permission af the Chair..




f At Ieast 14 days notice spegifying the date-and time of the meeting
and the Agenda shall be put up on the Notice: Board. The meeting shall
be-held in the Club premises

Section-21

(8) An. Extraordinary General Body meeting may be called by the

" Executive Comunittee at any time by giving 7 days notice, However
the President shall be authorised to call EGM within 24 hours if
circumstances so warrant.

) The Extraordinary General Body may also be called at the
requisition of at least 1/10th of the total members who are ot in
arrears. This can be called ¢ inimum gap of six months. A
notice &s prescribed for th eneral Meeting will be issued
in such casés wit ' \

Quorum::

Section-22

| & the meeting shall stand adjourned 16 next
half an hour, at the same p ice an such:adjournment, quorim
is not complete, quor hi ist of members present and
they would transagt thi
b) The same.shall apply ﬁtd EGM o
Right to Vote ;.

Section-23

. Only those 1permanent members, who have no arrears shall be
entitled to take part in General Body Meeting and to vote and contest in
the General Elections.

Executive Commiitee :

Section-24

The Deputy Cornmissioner of Ludhiana shall always be the

P.residént in his/her ex-officio. capacity: In addition, there: shall be an
Executive Committee which will consist of the following elected office -
bearers:- :

a) Vice-President

b) G.e,neiral Secretary

c) dofnt Secretary
Cultural Secretary _
Sports' Secretary {must take. part in any ane of the sports for
whichﬂ‘ﬁtne: facilities-are available in the Club).

Finance Secret‘z;_ry'“”’”

e w
R ;

Bar Sg:cr.e‘g_aji‘y‘ ' L5
‘Mess Secretary
Seven other membersofwhomtwa h"l_,l‘v:b‘e' ected as Executive
Members (At -least “one of ﬂ‘z\e'm‘ will be a:iady*‘member) and five
feminated by the B iq’é_n't." e inations by thesPresident shall be
fiomi serving Class{ Gazetted .Office i6/State and Central Govt.
only. ‘No private member-sh
person shall be “from udhiana AV
Executive Members by the Presiden

In the event of nomiriation under Section 27, the term ‘elected used
in this section will be construed ‘as nominated. '

No fember shall contest on more then one office. No office halder
or member will be elected on same post for more than three terms
(consecutive or nori-consecutive). No member shall be in the Executive
‘Committee as member or office bearer for more then 5 terms in his/het
life time.

In case, any executive post lies: vacant-(for any reason), then the
‘postwill remain vacant, il new elections. However, the: President will be
at liberty to handover the additional charge ta any 6ther Executive
Committee member.

In case, any executive committee post is filled on behlaf of




Corporate mermiber and such person is no more related to said
‘corporate entity, ‘then the said secretary has to vacate such ‘post.

However, he can confinue on ‘such post after applying for new
tnénibershipwith ini one morith from the date of intimation to the Club:

The aforesaid rules will be applicable from retrospective effect.
. Management: -
Section-25

The Exscutive Committee shiall meet as far as possible and also
when called by the General Secretary under order of the President wh
shall be thie head of the mana nt, it shalf also be called on a
request from threeé members of the Executive Corimittes. Five members
will form the quorum: 'Eagh._--:memEi the utive Committee shall
have one vote and there shall be no:vote by pr
votes, the Chairma estif

ils “to-attend three consecutive
meetings of the Executive Committee Yout ‘prior permission, he/she
shall be dropped and o] '
by the President for'th

Section-26

The General Management and su of the Club shall be in
the hands of the Executive Committee. The: day to day administration
will be in the hands of the General Secretary andjor any Officer
appoinited by the Execuitive Committes. Hefshe shall incur all necessary
expenses in respect thereof with the general approval of the Executive
Coimmittee. The fresh expenditure statements should be put up to the
Executive Committe in every meeting. |

Approval and sanction for Club's expenditure above Rs. 50,000/-
miust be obtained from the President. '
Term of the Executive Commitiee :
Section-27

The Executive Committee will bold office for fwo years unless they
resigh- or are removed earlier by the General Body. Occasional

yacancies may be filled in by nomination by. the Président. On the §

esignation or removal of the Executive Committee and till the general

election, the President may nominate the Executive Committee. Further

that the term of the-nominated committee shall not extend beyond 31st
Dacember of the Caleridar Year in which such nomination has been
made. The President (Deputy Commissioner) shall have full powers in -

the General Body under this Section.
Audit & Accounts :

AAULIL O s e

Section-28

a). All the Club acGounits vy“:]l_ be duly and propedy maintained .at the

_~ Club Office under the supervisior of the. General Secretary and the
Finance ‘Sectetary who, will be ;-;espgnsiblei for all receipts and
disbursements.” .- U
Monihly income: &nd experditure figures will be laid before the
Executive Cominitiee by thé’-ﬁFinance"SQGretarﬁ‘_"'

The accoﬂntébf the Clubsha : peﬁ for _f_insp'et:tibn by the
members after teasonable.no G :

Section-29 :

The Club funds

Nationalised ‘Banks. T

member of the Executive also o ‘operate the -account jointly with the

General Secretary. '

- will jointly operate this account. The Présiderit may authorise any other «

Section-30°

a) The accounting year will be from 1st Apfil of a year to-31st March of
" the following year. At the close of each financial year, the General
Secretary will place the accounts for audit with an- Auditor
appointed by the Executive Commitiee. The-accounts alongwith the
auditors report shall be put up before the Executive Committee by

the end of September for necessary action, This dlongwitht the:
action, if any, taken by the. Executive Committee shall be put up
before the next Annual General Meeting for such directions as the




meeting may deem fit. The intemal audit can also be undertaken on the
specific orders of the President. -

“That all the papers peraining to new: admission of memibers shall
be subject-to the audit by the auditors to see compliance of the
provisions of the Constitution. The President or the Executive
‘Committee shall have no. power to waive off the audit objections on: this
account. These objections shall be placed before the General Body in
the next meeting.

Section-31

No member of the Cl
including books; p
Club premises. Lib
requisition by ther
Committee in this respect.

Section-32

~ Any -membérpf‘ the: G
magazines: or any ‘other
othierwise damaging or:spo »
to be removed from the m’é’mbership&a_rong‘\ﬁi_th the recovery .of cost of
the. iteins.
Disposal of useless property:
Section-33

Used fennis balls, playing cards, old periodicals etc. may be

disposed oft by the General Secretary to the members of the Giub at the

tate fixed by the Executive Committee. Ottier-useless articles left over

shall be put.to auction limited to Club members. Only the useless:

articles left over after the auction 1o the members may be re-auctioned

publicly. The disposali_}of the useless Glub property will be carried out

every year.

Section-34 ' u\/\

“The Executive Committee may from time to time fix the safaries and
wages of the Club. employees: All employees: shall be .under the
-zadmihi_st'rati\)e control of the oﬂic’erzappainted under Section: 26. Appeal,
it any, against his/her order shall be heard by a Sub Gommitee
comprising the Gengtal Secretary and two mernbers. of the Executive
Committee 1o be nominated by the President, The regular/contract/
-aghoc: staff will be appointéd only with the approval of the Executive

Section-35

. The employees of the Club- sHall be-giver one month's salary on
refivement, if the retifing‘incumbent has;put in five years. of service: with
thie Ciub-at the time,of bisf her fetirement. .-

Section-36

The Constitution.and bye-aws may be revised or amended by the
General Body, ‘on t?e recomm ‘Execiitive Committee. No
amendment from amerhber
fo the General Secretary at lea
Body Meeting.. ., )_

in an extraordinary. sjtuat ordefs-passed by the President

(Deputy Commissionér) in theClubintere ,:_I,J-b‘é_ valid. The President
shall exercise full powers of the. Executive.Committee and the General

'Bady under this or any other Section.

S.ectibn—.s.'l.

Necessary instructions may be issued and byelaws may be
made/amended from time to time by the Executive Committee for the
officient and normal working of the Club, but”they should not
contravene the provisions of the Constitution. ’

Entertainments &

Section-38

The Executive Committee may decide to hold any function or

~ entertainment programme eic. and incur necessary expenditure from




Club funds or ask for contribution. Sufﬁcnent advance notice of such

functions will be given to. members of the Club-and a notice o this effect

will be put up.on'the Club Netice Board, Only members.and their guests

should be allowed to.attend the functions, Only five guests: per member
wilk be allowed

Procedure of Elections &
Section-39

The Club Elections will take place in the month of February. for the

new Executive Comrmittee or as fixed by the President but not. Tater than
31st March in any*case.

That thie Presxdent shall;h ve no powars whatsoever to postpone

matlons Wwith: réquiisite- non-
cnbed ncrm'natlon form. The

nommatlon scrutlny, w1th rawal ete. wnII be announced well in t|me

Names of cardidates who are themselves ih ‘arrears ‘or are

proposed or:seconded: by a member who isin arredrs, of absentee
will be rejected.

Naries of candidates afier the withdrawal date, after being
scrutinized by the Executive Committee or the President, will be put
on the: Notice Board at least seven days before the ¢lection date or
on 4 date decided by the President as per that year's Election
Schedule. ' -

The Returning Officer/officers:shall not contest the election and the
candidature of any candidate proposed or seconded by him/them
shall be rejected.

f) Election Code of Conduct: ‘ i MS/

The following practices or the other practices as prescribed by the
Returning Officer from time 1o time dre strictly prohibited for the
smooth conduct of elections and to naintain the decency of the
Club. The ‘candidates/members violating the same .are liable for
action which may go-upto terpnination of: membership.

No candidate, his/het supporter should go for any type of
advertisement in the newspaper or through any other media in
support of his/her candidature.

No bannerslposters/pamphletslwall defacings etc. should b
,dlsplayedldnstnbuted inside_and outslde the Club premises, No
#candidate can print gny’s jonery In

except foran inttoductg

members of’ thec'ub i

(3) No personal allegatuons dxrect or; mdnrebt orT
life of any candldate/ member can b ad‘e.

@) No candldatelmemberlsupporter-’
the Club: prem&ses/ ‘outsi
supportof the candidah

(5) The candldateslmembars sh
during elections ; and fterihe ¢}

Section-40

The outgomg Secretary and other office bearers shall hand over the
charge to their successors in the next Executive Commitiee Meeting to
be converied within a week after the declaration of the results of
electlon, failing which the successors will take over the charge of their
own and bring to the: notice of the President, if there is any shortage in
thie Club funds or properties etc. :

Use of Club by Children ;
Section-41

Children shall not be allowed in the Club except on picture. days
and special occasmns -as notified by the Executive COmmlttee fram:




" time to time. The children should be accompanied by: the members
themselves: or their servants. They shall confife to. such parts of the

Club as allotted to them. They shall, in no case, be allowed in the
Rummy, Bridge; Billiard or Bar rooms. if & child violates the rules of the
Club or damages any of iis property, pdrents may be asked by the
Executive Committes, not o bring that childto the Club.

Dissolution =

Section-42

In case of dissolution of Lodhi Club, the liabilities of Lodhi Ciub will
‘be cleared out ‘of the -existing assets: and the balance assets would
remain the property of Ludhiana .Aviation Club. In the event of
digsolution: or windin he assel
date of dlssolutlon v

,lnvestment ;CIq05

Section-43

i 4
P :

The: fUnd‘s"‘of the secie’t\,‘r' rr thi "imoé'f‘e's épee_ifi'ed‘ under
the provision of section 13())(d) read with“section. 11 (5) of the income
Tax-Act 1961 &5 amended from tlme to trme. ‘

Accounts Clause .

Section-44.

There shall be maintained all accounts of the society regularly. The
accouints shall be duly: audited by a Chartered Accountant. The
accounts shall be closed on every 31st March of the year.

Amendmernt Clause ;
Section-45

No amendment 1o the sections arid regulanons shall be made

;tlme to trme Further no amendment shall be camed out wﬁhout ”the
prior approval of the Coitirissioner of income Tax.

Section-46.

The benefits of the society shall be: open 10 all members irrespective
of cast, creed or religion '

Funds Clause :

Section-47
The funds and income of the society shall be utilised for the
achievement of its objects and: no portion of it shall be utilised: for

v paym_ t to the trustees/members by, way of profit, interest, dividends

are expressly ‘or ) }
constitution are herebyr pealed nd-

Club The rules have eer ! cilit

Club, and for the corivenie ice of tr ] members Same are, however
subject to revision from time to time as decnded by the Executive Body
of Lodhi Club (Regdy).

Reception ;
Rule-1
iy “The reception counter shall be controlied by receptlonlst/duty staff,

i)y Each member visiting the Club has 1o make entry in the register

 available on the counter. Memibers may introduce guests 1o the:
Ciub at the. discretion of the Management, provided they are
réspeciable persons, generally acceptable to the society subject to
thefollowing:




A fhaximum of four persons shall be allowed on Saturdays. &
Sundays {except for banguet and parties).

Same persons cannot be introduced as guests for more than four
timesa month..

Guests have to ‘be accompanred by members: who will enter and
sigh the: register.

Membér has to pay a guest fee of Rs. 50/- per guest (Rs. 100/- on
‘ every Saturday & Sunday aﬂer 5-00 p m) Patty guest fee on pe,

However thete wm be no: guest fee at Iunch tlme.

iy A‘ ‘depende‘nt ‘member can b“e"ch'ildrén up to 25 bye__a,rs‘: of age or

by I~Card Ari aﬁi iate mem‘_, ] 2

‘per the recnprocal arrangement Wlth _ 'Club An afﬁllated member
should fiot-be a resident of Ludhnana and.is not antitled to bring
any guest with him. He ¢an use only one reciprocal
arrangement of another Club in one calendar year. An affiliated
member is rot eligible to partnclpate/aitend any entertainment

programme  in the Club and further cannot enjoy sporis
facilities.

Al members. ate bound to-show their ldentlty”Cards {o the duly staﬁ
onrequest. -

| in the event, if any person g found maklng 4 fake entry on behalf of

the member is liable for suitable punishment as. decnded by the
Management.

vy Drivers/gunmen are niot allowed 1o enter the Club building. g

i) Servants carrying chiidren are allowed upto lounge area only.

: ¥ Weapons of any kind afe not allowed in the Club: premises. Same

may be deposited at the receptlon ‘counterwhile: entering the Club

sy No »pe_r‘scn whose application for membership has been rejected or
expelled from any Ciub can be introduced as a guest in whatsoever
circumstances.

xiij The member shall be held responsible for-all acts:committed or any
debit incurred by his guest.

i) J‘emporary/Reglstered members aré not allowed to bring guests

= with fhiem. »
xiv) Any irid of pet 8

%v)y Eatables/drinks from
exceptthe blrthda _ cak es,

 in the Club premises

Restaurant :
Rule-2
Restaurant imings are as follows
Lunch : 1. 60 AM. to 400 PM.
Dinner: 7.00 RM, 611100
"Last order for dmner sha ".be a
Uquor/smoklng is not allowed |n the dnnnlng hall.

Members are required to talkin low tone in-order not 1o disturb the-
other sitting members:

Faod packing is allqwed to the members from Monday to Frid?y.
Nominal extra charges shall be payable on account of packing
expenses.

" Any complaint regardmg food should be made on to duty: Officer at

Recepﬂon/Mess Secretary or Executive Member on doty.
Parties

Rule-3




ZAST‘ZG;E:?‘ b‘{c’k pirsonal parties in the:Club at Admn. Office % iv) Children arenot allowed to enter the Bar,

during office hours, subject to availability. of the venue: The venues

for the parties are Celebration Hall/Disco Hall, Farﬁily‘ Lounge ] 82, v) Smoking is prohibited in the rio smokmg zorie.

The party halls will be booked for 4 hours an booking eharges will i) Shgcks- »Sha“ not be served at the Bar counter, except for the .
be:as follows :- starters.

Celebration Hall / Diseo Hall Rs. 2000/- " yily Dependent membets are riot allowed to use Bar faciliies (except

enis).
Family Lounge 1 parents)

Rs, 1000/~
- Rs. 1000/ -

The booking charges of halls for parties at luneh time (upto: 4:0¢ :
. o SRR “ : es at lungh time (upto: 4: e e T e e
p.m;) shall be half of the normal bDOking charges. {upto 400 z ) Noliquorimeals shall be served in the lounge-

Building Lounge :

Family Lounge 2 _
' Rule-5

‘The snackslcold dnnks/teal, offes ste.. js allowed to serve in the:

On Saturday and:- Su hoand kack ' .
only S C et " T R . Billiards Room's

Rule-7

iy The members can “coptact marker of bllhards room for booking of

Bar {ables. The booking: shall be-done on fotational basis.

iy Billiard timings shall be from: 11 :00.AM. to 1400 :PM. for week days
and from 9:00 A.M. to.11.00 PM. for Saturdays & Sundays.
Y :l:;‘lngt‘)f th-: Bar sbh‘a!l”‘b,’e in'accordance with notification of 'e'inse'. iif Chargesfor the billiards is Rs. 70/~ an hour game for each table:
AM‘ Gfl "es‘ {OWe\{e‘r, m gengral, the:Bar timing shall be from 1 W} Member should take a cash receipt from the Marker tos)v‘ardsihe :
M. < 4,00 BM. in noon and from 6:00 PM. - 11.00 BM, in the ) Member Sho recelp owards e
evening. . ‘ ST same. :

Rule-4

Light refreshments may be served to the playing members only.
Members shall be givenfirst priority to play:
Guests 'will be charged @ Rs. 200/- per head.




Rule-8
i} Following-timings shall be observed for swiming poo:
For Ladies = 6.00AM.-700AM. 630 FM.-7.30PM.
General 7.00 AM. - 9.30AM. 500 PM. - 630 PM.
& 8:30 BM. - 10.00 PM.
Families 930 AM. - 1630 AM.  7.30-PM. -8 30 PM,
{Male dependents upto ten years only) Y |
Following charges are ’ap"p.li‘da'bl’g/fo‘r»s,wi'mming facility : -
Seasonal Charges . Monthly Charges
Percouple - . R s Rs. 750k
(iricluding ohildrettuinder: '
‘Dep,e.ndengé: | Rs. 400/-
{Ten to twenty five years).
- Daily charges for mem
Entry to pool -area isr{v;,lit _,’bo'o‘l entrycard (;rily

> = wcility at their own risk &
-responsibility.

V) A qert'ifjcate :d,f o skin disease. ,i,ssuéd"'ﬁgk a gualified dactor to be
submitted with-application for swimminig faciliy. o
vi) Shower is must before swimming.
vil) Proper swimming costumes & caps for long hair are compulsory.
viii Spitting, blowing nose in the pool is prohibited.
i) -Quests,:afﬁ[iatedz rhembers and absentee members are not allowed
in the pool I

x) Smo'kirn"_g, drinking, eatables and aniinals are strictly prohibited at
ool area. y- prohibited

xi) Members and dependents.can keep their; belongings in the

lockers. However, members are not allowed fo put permanent locks
on lockers. Ciub Management is not responsible for any losses,

viil) Male deperidents over 10'years are strictly prohibited during family

timings. They can swim only during general imings.

. xiil) Members. coming for swimming can be served light snacks in the

lobby areas‘inthe morning on request.
Table Tennis :

Rule-9

i) The charges for Table Teninis facility are Rs. 50/~ per player.
Members should obtain a cash receipt from the: reception counter
fowards the same. e

i) Meribers are fequiested 10 bring their own racket. However, the ball
shall be provided bythe Club. . -

i) Thetables shall be allotted on rotational basi -

i) Lightiref\res;hm“éﬁ: may be rVe to 'ﬂze:plta_yih' (n'ert_\bers.

v) Members shall be given firstpr " '

Video Games s et

Rule-10 o

) The Video Games fo
payment of charges fix

ctildrén are available on
anagement from time 1o time.
ii) The facility shall be availabié on rotational bass: '
Carom Board & Chess: '
Rule-11 -

iy~ Carom Board & Chess facility is available at first floor lobby, and is
free of cost to the members. All related material may be had from
the Admin Office.

Fitness Centre :

Rule-12 |
The fitness entre facilities are available for members as. per timing

fixed. ’




‘Card Room ©
Rule-13 »
Only menibers-can use the Card Rooh'facility.. Dependents: are ot
. allowed to-avail the facility.
The Clab-shall provide cards: & counters,
Card room charges for-each sitting player is Rs. 50/- per sitting.
Each member can bring only onie guest with fee of Rs.-200/- and

cerfied member must be present in the Gard Room as long
as his guestis in the Card Room,

Rule-14

i} “Tambola is organizé turdays and Sundays
or-as notified fro
iij Tambola tickets

I ava s commperer. Decision of the
comperer shallbe final. * s

Payment Terms :
" Rule-15 . -
All members »s")hq\ 3 sef §}:”érrears['outstan’ding
dues by post on quarterly basis.-A surcharge shall be applicable on
the payments made after the due.date.”

No credit facility-is-granted to:the members,

All payments.can be made by cash or by cheque favouring 'Lodhi
Club (Regd.)

Payments towards food bills/parties/bar/sports expenses are to be
made in‘cash.

Club shall not be responsible for any defay/lost corresporidence of
bills: Members should cantact the -account office- in: case of |
_teceipt of the bills, and settle their dues.

vi) Members should collect receipt for the-cash/cheque payments.

3

Club Timings: . QZ)
Riile-16

The general Club fiming shall be from 11.00 A.M. to 12.00 PM. or as
notified from time to time.

Notice Board :

Rule-17

i) Al notices intended for the Glub Notice Board will bg sent to the
General Secretary or the officer incharge (Admn.) for initiating and
posting. Private notice will be displayed on the Club Notice Board
for a maximum period of seven days subject to the-payment of
RS, 500/~ ‘ g

iy Display of >starid¢‘e" or banriel jub 'Iﬁtem'i';'gsu will be char,g’;’e‘d
‘Rs: 1000/- for period ‘of brewex

jii) Display of hoard - at Clilb-Pramisés will becharged @ ‘Rs. 70/-

per square ft. monthly (offer of discour @,'1.6 60N advance deposit
of hoarding charges anually). . w25

Dress.Code: *
Rule-18.

) The membets shall visitthe Club in.proper dress. -

i) No member['gjﬁgsﬁis alioy .'Clqb' in kurta .payiama[
loose chappals, ‘except for-the:nati dress with Nehru. qaqket
(with or without shawi); sandals, punjabi jutti/pishori chappal. Nehru
jackets are available atthe reception in case of exceptions:

iiy Sikh gentlemen members are required to wear aturban-or cap.

i) No short dresses are allowed.

Vehicle Parking :

Rule-19 )

 Parking of the vehicles is to be made: in the specified area outside:
the Club complex at-owner's risk. , g
The car parking inside the complex shall be on first come first serve
basis in the sspecified :areas; and aliowed only to cars bearing the
"Club Stickers'. » ,




iy Adriver shall be provided by the Glub to park the vehicle.
iv) The Club.is not fespansible for any loss to'the vehicles.
Charige of Address :
Rule-20
In the event of any change of address/telephione h’u’mberé‘ of the
memmbers, the members. are required to inform the Club immediately.

The Ciub shall not be responsible for any delayflost correspondence,
for changed address.or incomplete address.

Spont Facilities :.
Rule2i
i)_'
the.:.entlre. yean
The timings ar
Ladies §
General - 0 10.00.pm.
‘Spa faclhtles can be avaxle _ ,_,fo'll,c‘;,wingf‘f"rates‘ :
For |nd|v1dual member & depen ent 50/= (mbhthiy tharges)
For individuat memb_e[;-& depend int s R Dolr'-(daily charges) |
Mas'sé\ge-ffacili.tiﬁsfﬁa‘n pe vailed 'by member at following rates :
Massage witholiveoil T Rs. 250/-
Massage Ayurvedic Rs. 200/-
Massage package with olive 6il (sixtimes); Rs. 1200/
Massage package Ayurvedic ;o Rs. 1000/
Head Massage oz Rs. 50/~
Timing : “

General :  7.00am.fg11.00am
Ladles * 7 1200noonto7.00p.m.

General @ 7.00 p.m.1o10:00 p..

i) Badmmton Rules - _The badminton players may avail the facilities as
per following timing -
Dependent * 6.00 a.m;-7.00 a.m.
ﬁember' : 7.00 2.m.-10.00 a.m.
Learner . 3.00 p.m. 10 4.30 pm
Dependeft : 4.30 p:m. o 600 p.m.
Me‘m’bef : 6:00 p:m.-10.00 p.m.
Rate for individual member & dependent : ' ’:_‘R\s. 400/~ per month
Rs. 50/~ per day
Squash Rules = qus shplayersmay a‘,\)éi!‘théj:,S"q_;‘;la'svh‘iaciliiy asper °
following tlmmg L : :
Dependent
‘Member
Learner
D’ep’endenf £

Member

e o RslB0I (pefday)

Lawn Tennis Rules - Lawn Tennis player may avail facility as-per
{following timings :

Dependent - 7.00 aum. 10 8.00 a.m.

Mém_ber 800 a.m. to 10.00.a.m.

Dependent , 5.00:p.m. 10:6.30 p.m.

Merber - ~ 630pm.tod 0.00pm.

Rate for individual member and dependent.- Rs. 250/~ {pér month)
o © Rs.50-(perday)




Rufe-22'
If a memmber has a complaint dr~:sui" tion 16 make: it Shol
: R suggestion to make, it should be
made in writing, signed fegibly, dated and hand cver fo Glub Office.
Audltors : - .
Rule-23.

 The Executive Gommittee may decide auditors-and fees to be paid
from time o fime. The auditor of the Club shiall be a ‘Chartered
Accountant as: per the provisions of Chartered Accountant Hegulation

terporary of p
and salaries 1
administrative

and:can fix. the:wages, increments
{ ployees shall be under the
tary hall work under
lub for ddy to day affairs.
Club employees shal ; o 4o
othier than those in ot
permission of the General
 (General Managet),

Members shall not itreat any: of the Glub employees. Any breach
‘of this rules shall be taken into notice by the Management. .

A member haying complaint against a Club- employees should
report it to the General Sectetary in wriing and shall ot on any
account interfere ‘with any of the Club employess, in the Ch
premises. e b employees, in the Club
All Glub employees will b enfitled o one monih's leave with pay or
one months' pay in lieu thereot after the expiry of full year of service.
vIy_All Citib simployoes drawing salary below Rs. 10,000/- per fmonth
w bg entitied for Bonus @ 8.33% and employees drawing salary
above Rs. 10,000/-will be entitled for bonus Rs. 9,899/ |

vii)

All Glub employees will be entitled for 10% increment in their salary
as per Sutlej Club pattern w.e . 01.01.2008. '

vill) it shall be mandatory for staff to wear. uniforms .and every staff

x)

Rule-26

i)

ii)

memiber shall be entitied to one. winter uniformy every third year and
fwa summer uniforms every year. This will be: decided by the
Executive Commiittee from time-io fime; In-case. of non-compliance,;

‘hefshe will be fined one day salary.

pilferage of food items/drunkenness. misbehaviour by any Clup
employee will fead to his/her removal from the employment of the
Club after holding summaty enquiry by the member entrusted for
the enquiry by the President. |
Tips to waiters shall notb owed T Club. in violation of this tule,
both the member arid the waitér will-be liable for Rs. 1000/ as fine;

rtycaus by any member
d to such member at market
or breakage will be brought to

The Club library shéi'l'?‘b'e.’sppgryjivsfeq_ by'thé General Secretary with
the assistance-of the Club clerk.

The members, in whose name .any book is entered in the ledger;
will be held responsible for it until returned: '

Al library books shall be kept under lock arid key arid issued by the
clerk during specified hours only. '
No:member shall have more than two books at any givenfime.
No-member shall bepermitted to keep baoks his possession for
miore than three weeks. If the biooks are fiot teturned on expiry of
thie specified period, a fine. of ten rupees per-book per day shall be
ievied on each book up to fourteen days after which period, the




member concerned shall further be liable to be charged the price
of & niew ¢opy, |

vi) Newspapers and Magazines shall be available for reading at the
Club:premises only and shall:not be taken:-home.
Rule-27

‘State/Central Govt. taxes will be charged extra with all kinds of
payments.. C

These sections, rules & bye-laws will be with effect from. 24th

Rahul Tiwari, LAS. - *° ° " Jagmohan Krishan Jain
President T L e General Secretary
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LODHI CLUB (REGD.)
I-BLOCK, ,BHAT RANDHIR SINGH NAGAR

PQG459015,16,0161 v

‘ AVNEXRIRE L
LEDGER FROM 01/04/2022 to 31/03/2023_ page No.: 1
Run Date:25/03/2023 . L1
Date V.No Narration Debit(Rs.) Credit(Rs.) Balance (Rs.)
LUDHIANA AVIATION CLUB - SU
Financial Year : 2021-2022 ‘
" B/F Opening Balance : 8,507,890.36 8,507,890.36 C-
23/08/2021 BP-1 To CHEQUE PAID TO L.A.C. FOR 4,053,793.00 4,454,097.36 C
PAYING LAND DUES OF IMPROVM
ENT TRUST, AS DECSION TAKEN
IN E.C. MEETING, DT-23.08.20
21
31/03/2022 Jv-18 By BILL NO.01-03 FOR 5% ANNU : 2,190,382.00 6,644,479.36 C
’ AL GRANT FOR THE F.Y. 2021-2
2
31/03/2022 Jv-59 . To AMT. OF %.D,S. DEDUCTED @ 185,626.00 6,458,853.36 C
: 10% ON ANNUAL GRANT F.Y. 2 .
02122 : ' _
i . '
TOTAL Rs 4,239,419.00 10,698,272.36 6,458,853.36 C
___________ : f”:.,",:—"7_:"""""""""""""""""_'""""""__"",5"';"':'""""“
Financial Year : 2022-2023
B/F Opening Balance 6,458,853.36 6,458,853.36 C
02/05/2022 BP-142 To 142 Chg No: 003301 Chg Dt 400,000.00 6,058,853.36 C
02/05/2022 _ .
TOTAL Rs 400,000.00 6,458,853.36 6,058,853.36 C
. !‘
- i i fi



“LODHI CLUB (REGD. 229

I-BLOCK, BHAI RANDHIR SINGH NAGAR, LUDHI

ACCOUNT : LUDHIANA AVIATION CLUB

PERIOD : FROM 01/04/2021 TO 31/07/2021
MEMBER CODE

[01/04/2021|OPENING BALANCE . | : |
|29/04/2021|TO Ch.No. 002406 | 300000.00]

ICR |

8807890.36 | OBAL|
8507890.36|  BJ

Page No. 1




ACCOUNT
PERIOD

'MEMBER CODE

LUDHIANA AVIATION CLUB

LODHI CLUB (REGD.)

'I-BLOCK, BHAI RANDHIR SINGH NAGAR, Lgﬁio

FROM 01/04/2020 TO 31/03/2021

|01/04/2020 | OPENING BALANCE
112/08/2020|TO Ch.No. 000056
{19/08/2020|TO AMT. OF INTEREST ON

|31/03/2021|TO

[31/03/2021|BY

|

LATE DEPOSIT OF T.D.S.

FOR THE F.Y. 2019-20
AMT. OF T.D.S.
DEDUCTED @ 7.5% ON
ANNUAL GRANT BILL
BILL NO.01//03/2021,
DT-31/03.2021, HOR
ANNUAL GRANT FOR THE
F.Y. 2020-21, @ 5% OF
RECEIPTS

400000.00]
21689.00|
|

|

105752.00}

7670914 .36 |CR
[CrR
|CcrR
I
l
['CR
|
I

1664457.00|CR

7670914 .36 | OBAL|
7270914.36| B|
7249225.36 J|
Ioal

Ial
7143433.36| J]|
| Jl

| 4l

8807890 .36 | J|
| 4l

(I

| al

| Jl

l l

Page No. 1

s



/LODHI , CLUB (REGD.) 231

' T-BLOCK, ‘BHAT RANDHIR SINGH NAGAR, LUDHI

™

& “wACCOUNT .. | 'LUDHIANA AVIATION CLUB ’ e~
PERIOD FROM 017/04/2019 TO 31/03/2020 b ,ES '
‘MEMBER CODE, Tl \
- b T el N
| DATE | PARTICULARS | DEBIT| CREDIT|D/C | BALANCE | TYPE |

| 6840040.36 |CR 6840040.36 | OBAL|

|01/04/2019 | OPENING BALANCE

I |
|27/04/2019|{TO Ch.No. 000661 [ 400000.00] |cR | 6440040.36| B|
119/07/2019|TO Ch.No. 000920 ° | 1000000.00| |cr | 5440040.36 | B|
|31/03/2020|T0 AMT. OF T.D.S. | 206563.00} ler | 5233477.36| J|
| | DEDUCTED @ 10% ON | | | | _ | J]
| | ANNUAL GRANT U/s 94I | | | | | J]
|31/03/2020|BY BILL NO.GST- 0l AMT. | |  2437437.00{CR | 7670914 .36 | J|
| | OF ANNUAL GRANT FOR | | [ | |
| | THE F.Y. 2019-24, AS | | | | | J|
| |  CALCULATED BY C.A. @ | | | | | 3]
I l | | | | | al

... 5% OF TOTAL RECEIDT.




ACCOUNT : LUDHIANA AVIATION CLUB

#LODHI CLUB (REGD.)

I-BLOCK, BHAI RANDHIR SINGH NAGAR, LU'%32

PERIOD : FROM 01/04/2018 TO 31/03/2019

MEMBER CODE

|01/04/2018 |OPENING BALANCE
|15/05/2018|T0O Ch.No. 046645
|31/03/2019|TO AMT. OF T.D.S.

{ | DEDUCTED @ 10% ON

| |  ANNUAL GRANT U/s 94I
|31/03/2019|BY BILL NO.GST/03/ 01

| | AMT. OF ANNUAL GRANT
| | FOR THE F.Y. 2018-19,
| : | AS CALCULATED BY C.A.
| | @ 5% OF TOTAL REGEIPT

350000.00]|
230085.00]

4705128.36|CR
| cr
|CR
l
I

2714997.00|CR

4705128.36| OBAL|

4355128.36]
4125043.36|

6840040.36]|

Page No.

1



Il

“PERIOD.
MEMBER CODE -

ACCOUNT

: LUDHIANA AVIATION CLUB
2.-FROM 01/04/2017 TO 31/03/2018

;LODHI CLUB (REGD 233

I BLOCK BHAI RANDHIR SINGH NAGAR, LUDHIANA -

101/04/2017
|28/04/2017
128/10/2017

}31/03/20181TO AMT. OF INTEREST ON
| LATE DEPOSIT OF T.D.S.

| OPENING BALANCE
TO Ch.No. 825114
[TO Ch.No. 742986

DEDUCTED ON ANNUAL

GRANT BILL OF AVIATION

|
|
J CLUB DEPOSITED ON
f

07.08.2018, IN; REVISE

| RETURN

RETURN
" pr-2§703/2018,

F.Y. 2017-18,
34352737/~

31/03/2018|TO AMT. OF .T.D.S.

o ””DEDUCTED ON ANNUAL
. GRANT BILL OF AVIATION
CLUB DEPOSITED ON
07.08, 2018,»IN REVISE

BILL NO 2018/GT/03/01

FOR

ANNUAL GRANT FOR THE

5% @

!
1100000.00]
1500000.00]

15459.00}
|

!
f
i

i
171764.00]

5465540.36|CR
|CR
ICR

ICR -

!

|

i

I

|

|

!

|

|

|

2026811 OOICR
i
!
i
I

5465540.36|OBAL|
4365540.36] Bl
2865540.36]  B|
2850081.36]  JI
PJ
PJl
7|
i Jt
| Ji
PJl
2678317.36]  JI
L
Sar
Lt
e
padl
4705128.36]  J|
| J|
|3l
| J|
|




LODHI CLUB (REGD.)234

I-BLOCK, BHAI RANDHIR SINGH NAGAR, LUDHI

ACCOUNT : LUDHIANA AVIATION CLUB

PERIOD : FROM 01/04/2016 TO 31/03/2017

MEMBER CODE

|01/04/2016 | OPENING BALANCE
|09/08/2016|TO Ch.No. 620435
|19/01/2017|TO Ch.No. 096126
|31/03/2017|BY AMT. OF ANNUAL GRANT
| | CREDITED TO LUDHIANA
| |  AVIATION CLUB @ 5% OF
| | THE GROSS RECEIPTS,

| |  CALCULATED BY C.A.

100000.00]
300000.00]

4002329.36|CR
| CR
| cCR
1863211.00{CR

4002329.36 | OBAL|
3902329.36]  BJ
3602329.36| B
5465540.36|  J]

Page No. 1
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fOoDHI CLUB (REGD.) 235
;TBLOCK’ BHAI RANDHIR SINGH NAGAR, LUDHI

PERIOD
S B
' MEMBER CODE”

: LUDHIANA AVIATION CLUB
.. ! FROM 01/04/2015 TO 31/03/2016 /
: oy e T e

|01/04/2015| OPENING BALANCE 3744849.36 | OBAL|

106/04/2015|TO Ch.No. 092194 500000.00| |CrR 3244849.36] Bl
|15/12/2015|TO Ch.No. 095620 500000.00] |CR 2744849.36]| B|
|16/03/2016|TO Ch.No. 147370 600000.00] | CR 2144849.36] B|

| l
I l
| l
I l
|31/03/2016|BY AMT. OF ANNUAL GRANT f | 1857480.00|CR | 4002329.36]  J|
| | FOR THE F.Y. 2015-16, | i | .
I | '
| l
| l
| l

|
| |  PAID TO LUDHIANA e | | J]
| | AVIATION CLUB, AS PER | | | g
| |  BALANCE SHEET ,& | | .
| |  CALCULATED BY C.A. | | | gl

|- " |TOTAL £ o | 1500000.00]  5602329.36] | | |

Page No. 1




LODHI CLUB (REGD.)

I-BLOCK, BHAI RANDHIR SINGH NAGAR, LUaa6

ACCOUNT : LUDHIANA AVIATION CLUB
PERIOD : FROM 01/04/2014 TO 31/03/2015
MEMBER CODE

}101/04/2014 | OPENING BALANCE

[23/09/2014|TO Ch.No. 744186 PAID AS

| [ 50% OUTSTANDING AMT.
| OF ANNUAL GRANT FOR
| THE F/Y 2012-13 AS PER
| OFFICE NOTE DT.

I
| 423000.00]
' .
I
I
I
|  17/09/2014 |
I
I
I
|
I
|

I

|

|

I

[31/03/2015|BY AMT. OF ANNUAL GRANT

| | FOR THE F/Y 2014-15 AS
| | PER CONSTITUTIONY

| | FINALIZED BY CA [TOTAL
I | . RECEIPT 32855468/- @

| | 5% 1

2525076 .36 |CR
|cr

2102076.36]

3744849.36

2525076 .36 | OBAL |

B|

1

e S

S

i
N
s




ODHI CLUB (REGD.)237
I—BIOCK, BHAI RANDHIR SINGH NAGAR, LUDHI

g + PERTOD - : ,FROM 01/04/2013" TO 31/03/2014
i MEMBER CODE ' c

| 946075.36|CR 946075.36 | OBAL |
100000.00] |CcrR 846075.36]  B|
| 1679001.00|CR 2525076.36|  J|

|01/04/2013 | OPENING BALANCE
{29/03/2014|T0 Ch.No. 598690
|31/03/2014|BY AMT. OF ANNUAL GRANT

I |

l l

: l l
| | FOR THE F/Y 2013-14 AS | | [ | [ J]
| | PER CONSTITUTION [ I b booal
| |  FINALIZED BY CA [TOTAL | | l | foaj
| |  RECEIPT 33580019/- @ | l l l I gl
[ | 5% 1 To LUDHIANA ] I | l [ Jl
I ! A l I I l [

AVIATION CLUB

Page No. 1
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ODHI CLUB (REGD.)

I-BLOCK, BHAI RANDHIR SINGH NAGAR, LUDHI

ACCOUNT
PERIOD
MEMBER CODE

: LUDHIANA AVIATION CLUB

. FROM 01/04/2012 TO 31/03/2013

101/04/2012 | OPENING BALANCE

f24/07/2012|TO
I |
I |
|o6/11/2012]TO
I |

|

|

I
31/03/2013|BY

I

|

|

|

31/03/2013|TO

Ch.No. 054671 ANNUAL
GRANT FOR THE F/Y
2011-12

Ch.No. 599070 AMT.
PATD ANNUAL GRANT FOR
THE F/Y 2011-12 &
ADVANCE PATIAD "FOR THE
F/Y 2012-13

AMT. OF ANNUAL GRANT

FOR THE F/Y 2012-13 AS .

PER CONSTITUTION
[TOTAL RECEIPT
21509538/- @ 5% ]
WRONGLY ENTERED AMT.
OF ANNUAL GRANT FOR
THE F/Y 2012-13 AS PER
CONSTITUTION [TOTAL
RECEIPT 21509538/~ @
5% ] TO LUDHIANA
AVIATION CLUB

AMT. OF ANNUAL GRANT
FOR THE F/Y 2012-13 AS
PER CONSTITUTION
[TOTAL RECEIPT
21785533/- @ 5% 1 TO
LUDHIANA AVIATION CLUB

300000.00}

I
|

300000.00|

1 1075477.00

|
|
I
I
|
|
I
I
I
I
|
|
I
|
I
I
|
I
|
|
I

456598.36|CR
| CrR
I
|
| DR
I
|
I
I

1075477.00|CR

|
I
I
|
I
1089477.00|CR
|
I
I
I
|

Balance (Rs.)

456598.36 | OBAL|

156598.36 | Bl

| Bl
| Bl
143401.64| B|
| B
| B|
| B
[ B
932075.36] J|

|
|
I
I
|
|
|
|
I
|
|
]
I
!
| 143401.64] J|
!
|
|
|
|
|
I
|
I
I
|
I

I
I
I
|
|
946075.36| ~ J|
|
|
|
|
|

Page No. 1



3/202

3/20:

o PERIODL i
_ MEMBER CODE

W

ACCOUN'

LUDHIANA AVIATION CLUB
FROM 01/04/2011 TO 31/03/2012

ODHI CLUB (REGI?3P

" I-BLOCK, BHAI RANDHIR SINGH NAGAR, LUDHI

294139.36 | OBAL|

101/04/2011 | OPENING BALANCE

|02/06/2011|TO Ch.No. 037849 AMT.
"PAID AS ADVANCE ANNUAL
GRANT FOR THE F/Y

l |
l I
I l

{14/11/2011|TO

1 |

l i
|14/11/2011|BY

[04/01/2012| 70

[11/02/2012]|TO"

131/03/2012|BY

2010-11

Ch.No. 125203 ADVANCE
ANNUAL GRANT FOR THE

F/Y 2011-12

AMT. OF DIFF. OF
ANNUAL GRANT FOR THE

F/Y-2010-11

PERMISSIONED BY GEN.
‘SECY. Mr. JAGMOHAN
KRIBHAN JAIN

ChiNo. 810974
Ch.No. 769126

AMT. OF ANNUAL GRANT
"FOR THE F/Y 2011-12 TO

400000.00]
l
l
l

300000.00|

l
l
l
l
l
l
l
|

200000.00]|
200000.00 |

|DR
l
l

254875.00|DR

|DR
|DR
1007584.00]|CR

105860.

405860.

150985.

350985.
550985.
456598.

64|

9,

1




foDHI CLUB (REGD. 240

I-BLOCK, BHAI RANDHIR SINGH NAGAR, LUDHI

ACCOUNT : LUDHIANA AVIATION CLUB
PERICD : FROM 01/04/2010 TO 31/03/2011
MEMBER CODE

2 |01/04/2010} OPENING BALANCE
|18/07/2010|TO Ch.No. 127689 AMT.
f ‘ |  PAID DIFFERENCE OF
|  ANNUAL GRANT FOR F/Y
| 1998 TO 2009
| PERMISSIONED BY
| PRESIDENT Sh. RAHUL
| TIWARI, IAS
18/07/2010|BY AMT. PAID AS
I
I
I
|
|
I
I

oA

m

I
|
I
|
I
I
I
I
|
DIFFERENCE OF ANNUAL |
GRANT FOR THE F/Y 1998 |
TO 2009 TO LUDHIANA |
AVIATION CLUB AS PER |
PERMISSION BY |
PRESIDENT SHRI RAHUL |
TIWART, IAS |
29/10/2010|TO Ch.No. 965040 ANNUAL |
| GRANT FOR THE F/Y |
| 2009-10 - |
29/10/2010|BY Ch.No. 965040 WRONCGLY |
| ENTERED ANNUAL GRANT |
[ FOR THE F/Y 2009-10 |
29/10/2010|TO Ch.No. 965040 ANNUAL |
| GRaNT FOR THE F/Y [
| 2009-10 |
31/03/2011|BY AMT. OF ANNUAL GRANT |
| FOR THE F/Y 2010-11 TO |
| LUDHIANA AVIATION CLUB |

915215.03

915215.03

685078.03|CR
| DR

1139443.00|CR

NIL

|
I
I
I
I
I
I
I
|
|
I
|
I
|
I
I

915215.03|CR

915215.03

915215.03|

I
I
0:00]|
I
I

294139.36|

1

EESE 2



/03/2022

1/03/202:

sinancié

02/05/2

L” HI CLUB (REGD.)

I-BLOCK BHAI RANDHIR SINGH NAGAR,
ACCOUNT : LUDHIANA AVIATION CLUB
PERIOD : FROM 01/04/2008 TO 31/03/2
MEMBER CODE

| DATE | PARTICULARS |

[01/04/2008 | OPENING BALANCE |
121/05/2008|T0 ch.No. 756208 |
[31/03/2009|BY AMT. OF ANNUAL GRANT |
| | 5% oF ToTAL |
| | SUBSCRIPTION BILLING |

l

LUDHIANA.

009

| 926937.55|CR - 926937.55 | OBAL|

300000.00] . ‘ |crR 626937.55|  Bj
| 242925.80|CR 869863.35| &l

Page No. i
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PROP

zf SURVEKSHAN - 2022

CH ﬁfﬂﬂ&’/ﬁ NA

AVME YuR B H

mpaﬂ &@rpc@m@@m Lughiana
“RTY TAX RETURN ASSESSMENT REPORT

Financial Year

2022

-2023

%y

UTD No:- B035-03647

|t\\.um 1D 112755/ 2622-2023

\

IAcldnowledgement No. ; 133076137989297605

| Date : 14/69/20

P
i e ”

|Dated. : 29/09/2021

|O1d G8 Receipt : 40

[018 G8 Book No : 122326 Il

Property Details : Property Type : Nen-Residential !
sew Prépert‘},’ Me : Exemption Category - Non-Exempted
‘5 Eroperiy No: 922/4A i House Tax Account : 0
Hlzone : ZONED | Block : 33 :
Hiplot Area{sq. yas; 12508.00 Built Up "\ Total Covered / Used Area (sq. feet) : 57424.00 | i
Cotany/Mohalls B.R.S NAGAR ALL BLOCKS
: :—; c . lnstltutlonan buildings (other than educational institutions), including community halls/centres, sports stadiums, social clubs,
i Buiiding Category: bus stands, gold clubs, and such like buildings used for public purpose
“"Land Used For : Others K |
” Remarls: Y
‘} Ownership Details : Others
' Owner Name/Company |Father's/Husband's Mobile Address
; Name/Authorised Person i
LODHI CLUB C.A NITIN MAHAJAN 9653334562 -BLOCK, B.R.S. NAGAR, LUDHIANA i
Floor / Used Area Detail :
Flooxr/Used |Covered Area/ |Use Factor Structure Factor Occupéncy Annual Rent{Total Rooms Floor / Used
Area Used Area : : ©- " lon Rent Area Tax
Ground Floor  {34038.00 Non- Pucca (Cemented Bricks Walled and Load Self Occupiéd ‘ 31277.00
Residential bearing roof) y
Ground Floor |1800.00 Non- Pucca (Cemented Bricks Walled and Load Self Occupied 1654.00
Residential bearing rocf)
Ground Floor - {75348.00 Non- Pucca (Ceme1_1ted Bricks Walled and Load Self Occupied 34660.00
Vacant Residential bearing roof)
Ground Floor  [1386.00 Non- Pucca (Cemented Bricks Walled and Load Rented 2053992.00 154049.00| !
Residential bearing roof) ‘ i
ist Floor 18400.00 Non- . Pucca (Cemented Bricks Walled and Load Self Occupied - 8464.00
) Residential bearing roof)
.{{1st Floor 1800.00 Non- Pucca (Cemented Bricks Walled-and Load Self Occupied 828.00
1 ! Residential bearing roof) . ‘
Tax Calcultaion ‘
Gross - |Fire Rebate Penalty |Interest |Exemption Canger  |Arrear/ Rebate |[Penalty {Interest Paya‘i)le
Tax Cess Cess Adjusted Amt (0TS) (0TS) (071S) Tax -
230932.00 © |23093.00 [23093.00 0.00 0.00 0.00 4619.00 -|0.00 0.00 0.00 0.00 235551.00
Payment Receipt
Return ID 112755 G8 Book No. 123299
Acknowledgement No. 133076137989297605 G8 ‘Receipf No. 41
! Transaction ID (for POS/Online Payments only) 2022PTAX112755 Amount to be Paid 235551.00
Payment Mode » Online Amount Paid 235551.00
: [lCheque/DD No. Bank Name ' '
Cheque/DD Date Prepared By ajay kumar (Mobile No. 9653334562) -
Note:- |

1. Payment received by cheque/demand draft shall be subject te realization.
2. This Document is not Proof of Ownership of Property.
3. Pay Property Tax online at https://propertytax. mcludhxana gov.in

-4, Helpline No. 84375-35700

5. Download Swachhata App to resolve complaints regarding Health/Sanitation & Sewerage.

SWACHH LUDHIANA
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OWACHH SURVEKSHAN - 2021

SWACHYLAUD HIANA It

‘Municipal Corporation Ludhiana
PROPERTY TAX RETURN ASSESSMENT REPORT
Financial Year

2021-2022

. UID Ne:- B035-03647

Rettrn YD : 97605 /2021-2022 Acknowledgement No. : 132773809433588915 Date : 29/09/2021 !

Qid Retuvn ID ; 2352377 Dated. ; 24/09/2020 Old G8 Receipt: 16 Old G8 Book No : 98999

aperty Details : . Eroperty Type : Non-Residential
,i Mew Mp_mgic;; ) Exemption Category : Non-Exempted
|| Property No : : 922/4A | House Tax Account : 0
[| Zeone ; ZONED |  Block: 35
Piot Avea(sq, yds) : 12508.00 Built Up Total Covered / Used Area (sq.feet) :  57424.00
Colony/Molidla : B.R.S NAGAR ALL BLOCKS

Building Category:

bus stands, g%}’d ¢lubs, and such like buildings used for public purpose

Institutional b:uildiugs (other than educational institutions), including community halls/centres, sports stadiums, social clubs,

1. Payment received by cheque/demand draft shall be sub ject to realization.
- 2. This Document is not Proof of Ownership of Property.
‘3. Pay Property Tax online at https://propertytax.mcludhiana.gov.in
4. Helpline No. 84375-35700 _
5. Download Swachhata App to resolve complaints regarding Health/Sanitation & Sewerage,

and Used For : Others
- marks; :
FOwnership Detaijls : Others _ 3 » ¥
Owner Name/Company |Father's/Husband's . Mobile ' Address
Name/Authorised Person -
LODHI CLUB C.A NITIN MAHAJAN 9876704535 I-BLOCK, B.R.S. NAGAR, LUDHIANA
Floor / Used Area Detail ; *
Floor / Used -, Covered Area/ |Use Factor.  |Structure Factor Occupancy Annual Rent|Total Rooms Floor / Used
Area Used Area - 3 ! on Rent Area Tax
Ground Floor '{34038.00 Non- Pucca (Cemented Bricks Walled and Load Self Occupied 29802.00
Residential  |bearing roof) A
Ground Floor  [1800.00 Non- Pucca (Cemented Bricks Walled and Load . | Self Occupied 1576.00
Residential bearing roof)
Ground Floor - {75348.00 Non- Pucea (Cemented Bricks Walled and Load - Self Occupied 32986.00
Vacant Residential bearing roof)
‘Ground Floor {1386.00 Non- " |Pucca (Cemented Bricks Walled and Load Rented 1281000.00 96075.00
i Residential bearing roof)
i ; 1st Floor 684.00 Non- Pucca (Cemented Bricks Walled and Load Rented 450000.00 33750.00
i Residential bearing roof) )
hiwp loor 1800.00 Non- Pucca (Cemented Bricks Walled and Load Self Occupied 788.00
: Residential bearing roof) :
,lsr Floor 17716.00 Non- Pucca (Cemented Bricks Walled and Load Self Occupied 7756.00
- Residentia] bearing roof) :
Tax Calcultaion : . . K
Gross Tax: _ 202733.00 " Fire Cess 20273.00 Denalty:  0.00 Interest : 0.00 '
Rebate : 20273.00 B ‘ Exemption Amount : 0.00 Arrears / Adjusted Amt : 0.00
Rebate (OTS):__ 0.00 © Penalty (QTS): _ 000 Interest (OTS): . 000 .
Net Payable Tax : " 202733.00 T ‘
L : : i Payment Receipt _ :
Return ID 97605 N S o Acknowledgement No. : 132773809433588915
Yoial Amount tg be Paid ; 20.273300 e Amount Paid : __ 202733.00
Payment Mode: Online . s ' y
Zransaction ID (for PQS/Online Payments only): 2021PTAX097605
Cheque/DD No. ; Q&qge[!}D Date. : » Bank Name ; .
G8 BookNo.: 122326 o G8 Receipt No.: 40
Prepared By: LODHI CLUB ' o
Note:-
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ipal Corporation Ludhiana

PROPERTY TAX RETURN ASSESSMENT REPORT

! , Financial Year

2020-2021

UID No:- B035-03647

Ackinig

wledgement No. §

132453932710699798

Date :

24/09/2020

Dated. :

26/09/2019

Old G8 Receipt ©

46

Old G8 Book No :

9538}

erty Details ¢

roperty No :

Property Type:

]
1
| : Exemption Category :
]
;
|
|
3

Non-Residential

Non-Exempted

M as

Vo

P. Y

A D PR

vty No : ©922/4A House Tax Account 0 E
Zone: | ZONED Block : 35 L -
ot ,‘\_:‘en(s_g.._)ﬁ_s,')_:_ 12508.00 Bu#‘lt Up Total Covered / Used Area (sq. feet): 57424.00 !
Coloug/Moballa B.R.S NAGAR ALL BLOCKS ' |
R bus stands, goi"‘(d clubs, and such like buildings uscd for public purposc |
{ s Used For Others ‘
| u»n'lvnrl\'.\':
i Owunership Details : Others
I wﬁzwt:ml\‘li-.mw/Company Father's/Husband's Mobile Address S T
| Name/Authorised Person ’ ]
C.A NITIN MAHAJAN 9876704535 [-BLOCK, B.R.S. NAGAR, LUDHIANA
‘ I
. . . “«
i vtoor / Used  Covered Area/ iUse Factor Structure Factor Occupancy ! ! Annual Rent l‘otal Rom"ns ' Floor/~UsEd§
Used Area . i on Rent Area Taxi|:
: sround Floor  134038.00 Non- Puéca (Cemented Bricks Walled and Load Sclf Occupied ; . ‘28365.00;
Residential bearing roof)
.;.Ground Floor | 1800.00 1/’/ Non- Pucca (Cemented Bricks Walled and Load Self Occupied 1500.65} ;
: : " |Residential  |bedring roof) g
“Ground Floor - 175348.00 ¥/ Non- Pucca (Cemented Bricks Walled and Load Self Occupied 31395.(‘)'(.)/}
ant Residential bearing roof) . H
sround Floor 11386.00 ¢ {Non- Pucca (Cemented Bricks Walled and Load | Rented 75000000} 56250001 -
st Floar 68400 ¢ {Non- Pucca (Cemented Bricks Walled and Load ~{Rented 300000.00 o Y2500.00:|
B t . iResidential’ bearing roof) ’ : - : :
| st [I00| o 1800.00 "1( Non- Pucca (Cemented Bricks Walled and Load Self Occupied 750()(;) :
: Residential - bedring roof)
st Floor 17716.00 ‘{ Non- Pucca (Cemented Bricks Wallcd and Load Self Occupied . 738200
Residential bearing roof) 1k
”‘?‘axi Calenltaion ; )
(I Gross Tax ; T 148142.00 Fire Cess: ¥ 14814.00 Penalty : ¥ 0.00 Interest : ¥ 0.00
Ney Payable Tax's z 148142.00, .
Payment Receipt
Return 1D 2352377 . ‘ : Acknowledgement No. : >132453932710699798
Yotul Amount to be Paid : ¥ -148142.00.  Amount Paid : § 148142.00 ’
Payment Mode: Demand Dralt :
Transaction ID (for POS/Online Payments only)_: .
Chegue/DD No.: 005269 ’ Cheque/DD Date, :  23/09/2020 Bank Name: FDFC
R Annen T R PO S
Prepared By @ Nutan Vig L
Nolei-
1. Payment received by cheque/demand draft shall be subject to realization.

2. This Document is not Proof of Ownership of Property.
3. Pay Property Tax online at hitps: //propel tytax. mcludhnm.gov in

4. Helpline No. 84375-35700

MISSINN FATEIN




Municipal Corpora

PROPERTY ITAX RETURN ASSESSMENT
Financial Year

*' | 2019-2020
.+ i UIDNo-B035-03647 |

:'Mn_ﬂ_{ﬂ_ 92021 /2019-2020 Acknowledgément No. 3+ 132139647266320351 Date; 26/09/2019

i
t| 1d Return [D : 83496 Dated.: 27/09/2018 0ld G8 Reeeipt; 14 Old GB Book No: 97064 ]
; Property Details ¢ Property Type: Non-Residential
| Now Property No: i Exemption Category : Non-Exempted
it Property No ¢ 922/4A House Tax Account: 0
Hz ZONED Block : 35
i Plot Area(sq. yds): 12508.00 Built Up Tatal Covered / Used Area (sq. feet):  57424.00

{| Colany/Mohalla : B.R.S NAGAR ALL BLOCKS

Iy Category:

bus stands, gold clubs] and such like buildings used for public putpose
i Used For ; Others

Institutional buildings|(other than educational institutions), inciuding community halls/centres, sports stadiums. social clubs.

vstiip Details : Qthers

{HOwner Name/Company  [Father's/Tlusband's_ Nokile Address
Name/Authorised Person

|{LORHI CLUB C.ANITIN MAHAJAN 0876704535 I-BLOCK, B.R.S. NAGAR, LUDHIANA

SN IR

Floor / [Used Area Tosnil s

l Floor/Used  |Covered Area/ - Use Factor Structure Factor Occupancy ‘Annual Rent|Floor / Used Area
j|{Area Used Area e . Tax
|1 Ground Floor 340338.00 Non-Residential |Pucca (Cemented Bricks Walled and Load bearing roof){Self Occupied . 28365.00
! Ground Floor - |£386.00 ¢ . . |Non-Residential {Pucca {(Cemented Bricks Walicd and Load bearing roof)|Rented ~ ~7. & /‘ 1830504.00 137288.00
( Ground Floor 1800.00 .°  |Non-Residential |Pucca (Cemented Bricks Walled and Load bearing roof) Self Occupied = 1500.00
i}_roun:l Floor-  175348.00 Non-Residential |Pucca (Cemented Bricks Walled and Load bearing roof) | Self Occupied &y J 7 31395.00
HiVacan
’nl' 1st Floor 1800.00 + INon-Residential {Pucca (Cemented Bricks Walled and Load bearing roof)|Self Occupied 750.00
: '. tstTlgor == [684.00  .,... ;Non-Residential |Pucca (Cemenied Bricks Walled and Load beating roof)|Rented s 672000.00 50400.00
il 1st Floor 17716.00 Non-Residential [Pucca (Cemented Bricks Walled and Load bearing roof) | Self Occupicd ) " 7382.00

Tax Calcultaion :

Gross Tax: 0 257080.00 Fire Cess ¢ 25708.00 Penaity : 7 0.00 Interest: 0 0.00
Rebate : 0 25708.00 Exemption Amount: 01 0.00 Arvears / Adjusted Amt: 0 0.00

Net Fayable Tax: 01 257080.00

b ) Payment Receipt

] Amount to he Paid: O 257080.00 Amount Paid : [J 257080.00
Payment Mode: Demand Draft
H Trapgaction ID (for POS/Ouline Payments only) <

Retura 1D 92021 o Acknowledgement No. ; 132139647266320351
Tota

ChequeDD No, ;004890 . Cheque/DD Date.: 26/0%/2019 Banl Name: HDFC
] G8 Book No.: 95381 o ..  GB8ReceiptNo.: 46 ’
! Prepared By : Vishu (Zone-C) '

Noto:- . ‘.
- 1. Payment received by cheque/demand draft shall be:subject to realization.
= - 2.This Document is not Proof of Ownership of Property. ’
3. Pay Property Tax online at https:/propertytax.melndhiana.gov.ln
4, Helpiine No. 84375-35700 I ,
5. Download Swachhata App to resolve complaints regarding Health/Sanitation & Sewerage.

W

-



Property Tas - Receipt

Property Type :

Non-Residential

Municipal Corpor2&dh L udhiansa

o PROPERTY TAX RETURN ASSESSMENT REPORT
| Financial Year
| 2018-2019

B UID No:- !
!:l-_:_gw-u ID: 83496 /2018-2019 Acknowledgement No. : 13185165923417066 Bate: 27/09/201% :
i()]d Return 1D ; 54672 Dated.: 07/09/20}7 Old G8 Receipt: 6 Qld G8 Baok No : 74954 }
I Property Details - '

% New Property No : Exemption Catggory :
[ a— N

Bouse Tax Account ;

| Propert

022/4A

ZONE D

12508.00 Built Up
B.R.S NAGAR ALY BLOCKS

bus stands, gold clubis, and such like buildings used for public putpose
Others

Total Covered / Used Area (sq. feet):

Institutional buildings (other than educational institutions), including community hallsicentres. s

Non-Excmnted
o
G

35
53824.00

poris stadiums, social clubs,

Quanership Details ; Qthers

Owner Name/Compan;

ather's/Husband's Mobile
ame/Authorised Person &

AGMOHAN KRISHAN JAIN [9876704535

A Aren Detail ;

Floor/ Uséd

Structure Factor

wvered Area/ | Use Factor
Used Area

1Occupancy

.Anmm] Reﬁt? Floov/

iNon-Residemial Pucca:(Cemented Bricks Walled and Load bearing roof)

Self Occupied

Us"cd .-‘\réu HE

{Non-Residentjal

Pucca(Cemented Bricks Walled and Load bearing roof)

Rented

1500000.00:

fNon-Residemial Pucca(Cemented Bricks Wﬂllc&"and Load bearing roof)

I Vacam

Self Occupied

‘st Floor:

:‘Non;Rcsidcnlinl Pucca {Cemented Bricks Walled and Load bearing roof)

Rented T Tsoonn.on:

13500.0

’ £|St Tslic)orﬂml I77l—(\()() o Non-Residential

. Pucca (Cemented Bricks Walled and Load bearing roof)

Seif Occupied | i

: Tax Caicultaion

193892.00
L S DX RS

1fo Hi
Net Payable Tax: & 193892.00

Fire Cess: € 19389.00
Exemprion Amount: ¥ 0.00

Intorest : & 0,00

Arrears / Adjusted At € 0,00

Payment Receipt

Rewyn 1D 83396
Total, 193892.00
Paymept Mode : Cheque
Lransaction 1D (for POS/Quiine Payments only):
| Chequedn No. ;000088

ive Y764

Prepared By

Amount Paid : ¥ 193892.00

Cheque/DO Date, :  25/99/2018

Book N, :

G8 Receipt No. ;. 14
Harsimran Kuyur <

Acknowledgement No. ¢

131825163923417066

Bank Name: HDFC

Kote-

1. Payment received by cheque/demand draft shall be subject to realization. .
2. This Document is not Proof of Ownership of Property,
‘3. Pay Property Tax online at https://propertytax.mcludhizna.gov.in’

4. Helpline No. 84375-35700 . ‘

. & Download Swachhata App to resolve complaints regarding Health/Sanitation & Sewerage.

Lot

%o"ﬁg'. |

hitps:/propertytax.meludhiana.gov.in/T: ax/AssessmentReportOnline.aspx?taxid=9kVopDQiSfW 1agWUROFemA%3d%3d&year=M8ylo2rKFui%2bh... 1/1-.
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- Description of License premises

a2 - “
i

~NN

 prvewee T
g |

© Sanctioned :by the Excise & Taxation Commissioner, Punjab, Patiala vide his office
Memao. No. ».1.2011/17594, Dated 14.67.2011

Excise and Taxation Department Punjab

Renewed License in Form L-58

Renewed License for the retail vend of Draught Beer for consumption on the Premises.

Registered under District Ludhiana-West Range

This License aut yorizing the retail sale of Draught Beer in the premises specified below and
the period from 01-04-2022 to 31-3-2023 is renewed for license already granted to M/s Lodhi Cfub
(Regd.), I-Block, Bhai Réndhir Singh Nagar, L.udhijana. '

Hotirs ofﬂﬁ'sale':;'-fA's per Rule 37(9) of the Punjab Liquor License Rules, 1956.
- This License is renewed subject to the provision of the Punjab liquor License Rules & the
supplementary condition below and subject to the payment of renewai license fee.

North
South Approved Separate}
East _

West

gconsumption on the premises by the glaSS at a bar or another parts of the premises specified
in the license, and rates not below the prescribed rates.
2. The Licensee shall maintain accounts of receipts and sales in from L-23 or at the end of eaeh
month, prepare and submit within seven days of the following month to the Excise lnspecto’r 3
o monthly frue abstract of receipts and sales in from M-66. J

; The Llcensee shall be liable to pay a fixed fee and any other fee/duty at the rates prescribed
,.by the Govt from time to time. . ’

_4.""The lrcensee shall ensure that draught beer is transported and stored at the approprrate
temperature in hygienic containers.

The !rcensee shall not sell any beer after expiry of its shelf life.

.+ All containers of draught beer shall display the date of expiry of the contents.

: The licensee shall ensure E-Billing process.

© N OO

Fire safety NOG is necessary at the time of next renewal.

y

Ludhiana _, _ Collec%

Dated 01-04-2022 : ' Deputy. Commissioner (Excise},
b - ‘ ‘ : . Patiala Zone Patrala ]
i/l.'if

. i




o,

/wrfeyurzf -
3?/

sanctmned by the Excise & Taxation C‘ommussuoner Punjab, Patiala vide his
’ offlce Memo No.X.1.97/8904 Dated 04 06-97.

Excise and Taxation Department, Pumab

Renewed License in Form L-12 C

Renewed License for the retail vend of foreign liquor in a Restaurant.

Registered under District Ludhiana-West Range.

This License ‘authonzmg the retail sale of Hard Liquor Bar in the premises
specified below and:for the period from 01-04-2022 to 31-03-2023 is renewed for
license already . granted to M/s Lodhi Club (Regd.), I-Block, Bhai Randhir Singh
Nagar, Ludhiana.

Hours of Sale:- As per Rule 37(9) of the Punjab Liquor License Rules, 1956. Retah

price fixed or maximum.

This License is.renewed subject to the provisions of the Punjab Liquor License Rules

and the supplementary condtttonswbelow and subjeot to the payment of renewal licknse

fee.

4

Coﬁitor-cﬁm :

Deputy Commissioner (Excise),

Patiala Zone, Patiala-

Ludhiana
Dated 01-04- 2022

Description of Llcensgpr@ ises S
North

South Approved separatsly.

East

West

Supplementary conditions

1. License shall sell foreign liquor retail for consumption on the premises only to
persons taking meals in the license premises. -

2. The Licensee shall not set up or maintain on his licensed premises any. Bar

= without taklng a separate 3ar License.

. . _ .

3. The Ilcense shall be liable to pay a fixed and any other fee at the rates
prescribed by the Govt. from fime fo time. :

. 4. The Licensee shall maintain accounts of receipts and sales in form L-23 and
shall at the end of each morth prepare and submit to the Excise Inspector a
monthly true abstract of receipts and sales in form M-66.

Coﬁﬁ%ﬁ

Deputy Commissioner (Excise),
Patiala Zone, Pattala\

‘i-“_

v
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¥ FHCS FaBiSa 38 wigHd AR § AT Wt 98 witlerd €8 ypfes sii3T fami 16-Mar-2023

______ ‘?i

Punjab Fire Services
(Ludhiana MC)

FIRE SAFETY, CERTIFICATE
SlEgHed Y Ysd

Pt}
e e g o e =

NOC No 1211-67559-Fire/49182 NOC Type: New ' Dated 18-Mar-2023

Certified that the Lodhi Club regd at Lodhi Club I-block, B.R.S. Nag’ar
ludhiana comprised of 0 basements and 2 (Upper floor) owned/occupied by Nitin Mahajan have
compiled with the fire prevention and fire safety requirements of National Building Code and verified
by the officer concerned of fire service on 16-Mar-2023 in the presence of Nitin Mahajan (Name of
the owner or his representative) and that the building / premises is fit for occupancy group ASSEMBLY
BUILDING-D subdivision D-3 (As per NBC) for period of one year from issue date. Subject to the
following conditions. .

Issued on 18-Mar-2023 at Ludhiana MC

IR 3T Aer J f Lodhi Club regd ¥ o Lodhi Club I-block, B.R.S. Nagar ludhiana A3 0
Smie w3 2 (BUTE! Hifig®) HES3/arEwe'a Nitin Mahajan Wil I878T © Ygr<l w3 9™

Ngeatt 8 Nitin Mahajan (W&S & & i §R & ySifsth) w3 forgs / fasfda werdt s
W4T J1 Occupancy Group ASSEMBLY BUILDING-D  subdivision D-3 (. =5t 7L @ wgAd) =
ygd AR 3 B s 391 A B fors wors gerfest sl |
At 396 o 3t 18-Mar-2023 {9 Ludhiana MC .

1. Fire __Saf_ety arrangements sI']ar!I be kéet in workirlg cgndition at all the times.
I TN a1 3 T & W3at § T8 /Adft o83 feg ditmir A
2. No, alteration/ addition/ change in use of occupancy is allowed.

oA & 397 2 FEam/ T8/ FEATd £9 gesT O Had JI

'3."  Occupants/ owner should have trained staff to operate the operation of fire safety
system provided there in. '

Gue War g98t © U39t & 293 3 Ifus TR B / Wi § WE SIS /e
W gEfem Tl : S T

4, Fire Officer can check the arraﬁgeinents of fire safety at any time, this certificate will bé
withdrawn without any notice if any deficiency is found.

g fEaIg wifteret R & <o fopt B e § S a9 Hae 9, A g ag et ud ¥

5. Occupants/ owner should apply for renewal of fire safety certificate one month prior to
‘expiry of this certificate.




https:/ffirenoc.lgpunjab.gov. m/ngnnt noc.aspx?no=49182

#15PM
| mﬁmmmmm@s@mmwémmmm
SgTge B8 ersre J&4T
* Above, Detalls cannot be used as ownership proof. ? L’,

‘mm@mmﬁamémﬁwmml

* This is digitaly created cerificate, no signatue are needed

ﬁam(aﬁmmﬁ?ﬁmrﬂaz‘faﬂzé ﬁﬂﬁaméaﬂﬂ?mél

212

Ltbms HEimaman laniimiah aav ininaPrint nar aeny?2nn=4Q1R2



259 -

IN THE COURT OFLD. HON'BLE N ATIONAL znréFEN TRIBuNR L. Mo
NesH]

G.A__793 No- OF 209
IN THE MATTER OF:
CouNUL _OF SN0 IVEERS - 8 ORS:

Versus

Shoude - oF Ponopb @ 8RS |
YAKALATNAMA

Know all to whom these Present shall come that I/'We

The above named Reﬂ,,ll)ohn{ ond . peo €7, do hereby appoint

Karan Dewan, Advocate Aanchal Jain, Advocate Kartik Yadav, Advocate
+91-8527135549 +91-9818451701 +91-8285002448
karan.dewan24@gmail.com j.aanchal@gmail.com advkartikyadav@gmail.com

Ch: 630, Block-D, Lawyer’s Chamber, Additional Building Complex,
" Supreme Court of India - 110001

(hereinafter called the advocate/s) to be my / our Advocate in the above — noted case authorize

him:-

° To act, appear and plead in the above-noted case in-this court or in any other court in {
which the same may be tried or heard and also in the appellate court including High Court

subject to payment of fees separately for each court by me/us. ' :

° To sign file, verify and present pleadings, appeals cross-objection or petitions for
executions review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its

stages subjects to payment of fees for each stage.

) To file and take back documents, to admit and/or deny the documents of the opposite
party.

° To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

o To take execution proceedings on paying separate fee.

° To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do

all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution on the said case. '

° To appoint and instruct any other Legal Practitioner authorizing him to exercise the
power and authority hereby conferred upon the Advocate whenever he may think fit to do so
and to sign the power of attorney on our behalf. 7

° And I/we undersigned to hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents
and purpose. .

) And T/we undertake that I/'We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

° And I/We undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the court
shall be of the Advocate which he shall receive and retain for himself.



.

260 g 4

° And I/we undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw
from the prosecution of the said case until the same is paid up. The fee settle is only for the
above case and above Court. I/'We hereby agree that once the fee is paid, I /We will not be
entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us. '

IN WITNESS WHEREOF I/We do hereunto set my/our hand o these presents the contents of
which have been understood by me/us on this 23" Day of pmasec it -, 2023 Accepted
subject to the terms of the fees. ' '

\

\

hY Reod.\
v~/ | ' porLODHICLUB (RFE
Karan Dewan; Aanchal Jain; Kartik'Ya . ; TR
D/ 1041/2007)(D/ 1074/2007)()2'&/7 /2019) ( GEM
Advocate(s) Client(s)

CronTin manran)
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BT

Date 26.03.2023

LC/GS/5230

CRETIFIED TRUE COPY OF RESOLUTION PASSED BY THE EXECUTIVE COMMITTEE OF LODHI CLUB (REGD.)
IN THE WEEKLY EXECUTIVE COMMITTEE_MEETING OF LODHI CLUB HELD ON 21.03.2023 AT CLUB
PREMISES.

"RESOLVED THAT the Executive Committee of Lodhi Club Regd. do hereby authorize CA. Nitin Mabhajan,
General Secretary for filing reply in OA No. 793 of 2022 pending before the Hon'ble NGT and
authorized to sign, execute, alter any document, contract, agreement, MOU to make
representations, appearing, before the Hon'ble National Green Tribunal and to do all ancillary or
incidental work for giving effect to this resolution."

ForLO

M/\/’
Dr. Sarju Ralhan W
Vice Pesident ESIDENT of \-,OD
VICE PR 13 f/\ SR

For Lodhi Cl




